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The claim of the applicant is for 

compassionate appointment. His father 

died on 4.11.1999. He made an 

application 	for 	compassionate 

appointment on 29. 12.199g. When there 

Iwas no response he approach the Hon'bl.e 
High Court by way of W.P. (C) No. 1609 of 
200 and as per the direction of the 
High Court this present original 

,application has been filed before this 

Tribunal, which has got competent 
jurisdiction. 

Heard r.W.K.Singh, learned counsel 
'for the applicant and Hs.U.Das, learned 
C.G.S.C. for the respondents. 

Issue notice to the respondents. 
V 	Four weeks time is granted to the 

'espondents to file reply statement. 

Post on 9.U.2006 

• 	 V 	V 	Vice-Chairman 
bb 	 V 
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Considering the issue' involed 

let the 0. • be àdmi. tte d • MS • U .DaS, 
learned Addl,C.G.s.c. subm.jts that she 
will file reply statnent during the 

course of the day. Let it be done* 
copy of the rep1y! Statement will be 
furnished to the counsel for the appli. 

Cant* 

post the matter on 6.12.2006. 
The applicant is at liberty to file 
rejoinder, if any. 

Vice-Chairman 

122006 Present: Hon'ble Sri K .V. Sachidanandan 
, L2' 	 Vice - Chairman. 

Dr. NK. Singli, learned Counsel fox  

the Applicant submitted that the matter 

may be posted on first week of Jpniary, 

2007. Post on 02.01.2007. 
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Notes of the Registry 
	Date I 	Order of the Tribunal 

I .7TTI7T.. 
- 	 1ai.oG7. 	Post the case on 19.02.2007 alon9 with 
(L 	

the M. P. 

• 	 ViceChairman 

27.2.07. 	Counsel tor the applicant 

prays =or i:urther time to rile 

J\ 1-~ - 	
:• 	 rejoinder. Four weeks time is granted 

• 	 to tile rejoinder. post. he matter 	' 

• 	on 14.3.07. 

vic e-Ch áirm an 

. 	

Member 

im 

	

14.3.2007 	Post on 24.04.2007 for filing of 

_-•• 
rejoinder. It is made dear that no further 

opportuniW will be given to the Applicant 

to file rejoinder. 

Member 	 Vice-Chairman 

• 	 /bb/ 

	

17.5.07, : 	Cunse:l forthe respondents hss sub- 

l4jw;) 

	

	
•. mitted that the has filed the written state. 
rnent. Three weeks further time is granted 
to file rejDinder if any. post the matter 
on 8.6.07, • • 

• Vice-Chairma 
11n 

,J3.6.O7 
. 	 Cunsel fr the Resprndenu ha submi- 

ttéd that the case is ready for hearing. 
• ce- 	1.LQA ,. 	 post the matter for hearing on 3.7.07. 

ViJjrman 
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.7.2007 	Nne for the Applicant. Let the be posted 

on 11.7.2007. 	 . 

Rp 

Ibbi 	 : 	 . 	Vice-chairman 

• 	 11.7.2007 	Learned counsel for the Applicant is  

I 	

•. 	

.. 	not present today also. Let the case be 
27.20O7 

posted onLc It is made. clear that if the 

Applicant is not appearing on that dr the 

matter will be decided in his absence 

dAh 
Vice-Chairman 

•*- 	 •• Poverfortl4'-_. 

24)7.07. When the mailer came rip 	- 
beariiig, the onsei for the applicant,$'as 

bniitted.iiat, as per Annexure 84ff the 
* 	

. 	eply ,stiterne t he has brought , record r  

th3ti3 pars s have iIr.ady bee_ 

ooidered by ic res nden /on 

compassionate -ap mt et Scheme 

(Annaxure 1) * ilated, 10106.1999 n 
different • 	consj4'eirm on 	like 

* l 	
Movabie/ ]mmovab1e/ pro ty family - 

\PensionetcYtICommittee. 
I have.., rWDr. M. K. Singb\earned 

ou72ie :PP8 

In th Iitht f 	vuI tknr. 
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24.707. When the mattet came up for 

hearing, the eotmsl for the applicant has 

submitted that as per Annere S of the 

reply statement he has brought on 'record 

that 13 persons have already been 

considered by the respondents on 

compassionate appoIntment &herne 	/ 

(Annexure 1) dated 10.06. 1999 'on 

different 	consideration 	li1e 

:Movabie/ hnmovable property family 

Pension etc. by the Committee. 

I have heard, Dr. N. K. Singh learned 

counsel for the applicant and MsU Das 

learned Mdl. C. G. S. C. for the 

Respondents. 

in the light of the said pleadings 

the counsel for the appi.cant has 

submitted that he may be per nitted to 

withdraw the matter. Accordingly; he is 

. . 	 permitted to withdraw the PA. The O.A. is 

/• 	
- 	 thsmssedas wttbdrawn 	- 

Vice-Chairman 
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IN THE CENTRAL A0MP1ISTRAUVEITRXBUNAL 
GUWAHATI BENCH, GUWAHATI 

0. A. 	 2006 
Shrl K. AmarJlt Slngh 

-Versus- 
Union of India & Others 

St. No. Annx. 
INDEX 

Particulars Page 
1. ciA. 1-10 
2. VerificatIon 

- 11 
3. A/ 1 Death certificate 
4. A/ 2 Copy of forwarding letter 
5. A/ 3 Passed certificate of 8.A. 3r4  year 

examinatIon. 
6. A/ 4 No-objection certificate 15 

7. A/ 5 Representation  16 
8. A/ 6 ForwardIng letter dated 31-1-2000 

Sr. Accounts Officer 
9. A/ 7 ForwardIng letter dated 3-3-2000 

and representation dt. 12-4-2000 
10. A/ 8 & Representation of applicant's 

A/9 mother 
11. 'V 10 Order dated 12-6-2006 

Filed by - 
J.,-4 M,~kt 

(Advocate) 

/ 
/ 



IN THE CEIITRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH, GUWAHATI 

0. A. 	4 TL— 	2006 

Shri K. AmarJit Slngh 
-Versus- 

Union of India & Others 

This Is an application u/s 19 of the CAT Act praying for Issuance 

of a direction to the respondents to consider the case of the applicant 

on compassionate ground. The applicant's father Sri K. Megoo @ 

Megha Slngh was working as Senior Divisional Accountant In the 

office of P.WPDII, Imphal East Division, Manipur. The applicant's father 

was a regular employee np under the respondents. The 

applicant's father died on 4-11-1999. The applicant Is the eldest son 

of the family. The applicant has passed the S.S.L.C. examination In 

year 1995 and B.A. examination, 2001. The applicant is suitable to be 

appointed In any post under the respondents. There Is no any other 

source of Income. As the applicant Is the eldest member of the family, 

the burden of maintaining family has shifted to him. An application 

dated 4-12-1999 was flied before respondents and the same Is 

pending. The Senior Account Officer, Mehalaya issued a letter dated 

31-1-2000 to the establishment officer, Accountant General (A&E) 

Meghalaya for consideration of appointment of the applicant on the 

compassionate ground. Thereafter the applicant flied an application 

dated 12-4-2000 for appointment on compassionate ground. The 

applicant's mother also filed a representation on 5-4-2003 to the 
respondents for appointment on compassionate ground. The senior 

Deputy Accountant General (Adm) issued letter dated 3-9-2003 

stating inter-aila, that the application cannot be acceded. Hence this 

application before this Hon'ble Tribunal for a direction to the 
respondents to appoint the applicant on compassionate ground. 

Filed by - 

J L 



5. The Executive Engineer, Imphal 

East Division, P.W.D. Manipur, 

----Respondents 

PARTICULARS OF ORDER AGAINST WHICH APPLICAoNIS 
MADE: 

This Original Application is directed against the non- 

consideration of the applicant's case for appointment on 

compassionate ground. 

3URISDIcATIQN OF THE TRIBUNAL 

The Guwahati Bench of the Hori'bie Tribunal has the 
jurisdiction to decide this case. 

LIMITATION: 

1-1119 application Is flied wfthlii the Hrnftatlon prescribed 

under Section 21 of the Central Administrative Tribunal Act, 
1985. 

FACTS OF THE CASE.: 

4.1. That the present applicant Is a law abiding citizen of India and 

a permanent resident of Khoyathong Polern Lelkal, P.S. 

Lamphel under. Imphal West District, Manlpur and he is entitled 

to all the benefits , privileges and other legal rights as 

enshrined In the Constitution of IndIa and other laws for the 
time being In force In the country, 

4.2. That, the present applicant Is the eldest son of deceased 

Koijam Megho @ Megha Slngh, Ex-Senlor Divisional Accounts 

cj2 
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Officer (Sr.. D.A.O.) Imphal East Division, P.W.D. Manipur. 

During the life time of deceased K. Megha Slngh, he was 

posted and utilised as Senior Divisional Mcounts Officer (Sr. 

DSA.OS) In the office of the Executive Engineer, Imphal East 

Division, P.W.D., Manipur and he was a regular employee of 

the Accountant General (A & E), Meghalaya, Shillong. However, 

he was posted and serving in the Office of the Accountant 

General, Manipur First before he posted In the Office of the 

E.E., Imphal East Division, P.W.D. Manipur. The applicant's 

father expired untimely while In service on 401  November, 199 

(4-11-1999) leaving behind his widow, 4 (four) sons and 1 

(one) daughter, including the present peUr as his legal 

heirs In this wide world. 

The true copy of the death certificate of 

KbUm Megho @ Megha Slngh Is 

enclosed herewith as Annexure- A/i. 

4.3. That , the Executive Engineer, Imphal East Division, P.W.D. 

Manipur forwarded a letter vide No.; IE/E-21992000/824 dated 
10 th  February, 2000 to the Superintencling Engineer (HW), 

PWD Manipur requesting for issuing the service termination 

order In respect of the deceased Govt. servant K. Megho Singh, 

Ex- Sr D..A.O who expired on 4-11-1999 while In service. 

The true copy of the forwarding letter of 

the E.E. Imphat East DIvn, PWD, Manipur 

dated 10-2-2000 is enclosed herewith as 

Annexure - A/ 2. 

• 	4.4. That, the applicant passed the (I) High School Leaving 

Certificate Examination in the year 1995 In the 3rd  Division 



from Adlmjatl Little English School conducted by the Board 

Secondary Education, 	Manipur, (Ii) passed 	the Higher' 

Secondary (Arts) Examination in the year 1997 in the 2' 

Division from Manglemnganbl college, Nlngthoukhong, 

conducted by the coundfl of Higher Secondary Education, 

Manipur and (ill) also passed B.A. 3rd  Year Examination In the 

year 2001 in the 2nd  Division from D.M. Collage of Arts, Imphal 

conducted by the Manipur University , Canchipur. 

The true copy of the certificate of passing 

B.A. 3d  Year ExamInation, 2001 of the 

applicant is enclosed herewith as 

Armexure- A/3. 

4.5. That during the Life time of the deceased Koijam Megho @ 

Meghal Slngh, leaving behind 6 (sIx) members who are his 

widow, 4(four) sons (including the present applicant ) and 

1(one) daughter as his legal heirs. He was survived by the 

following :- 

Si. 
No 

Name Age Sex Relationship to 
 the deceased 

Occupatia 
qIificati 

1 2 3 4 5 

L 5mb Kojam Ongbi 52 yrs Female WIfe Housewife 

Mikoisana Devi 

 K. Amarjit Singh 23 yrs Male Son adu 

 K. Vikramjft Singh 21 yrs Male Son Studen 

 K. Bishorjit Sinqh 20 yrs Male Son Studen 

 K. Bijoulata Devi 19 yrs Female Daughter Stud 

 K. Laliit Singh 18 yrs M&e Son Stude 



4.6 That, the legal hetrs/ dependents of the deceased Koijarn 

Megho @ Megha Slngh , Ex- Senior Divisional Accounts Officer 

(Sr. D.A.O..) Imphaf East Division, P.W.D. Manipur have 

nominated Sri Koijam Amarjit Singh (the present applicant) as 

a candidate for appointment on compassionate ground to any 

suitable post commensurate with his educational qualification 

under the Die-tn-harness Scheme and as such they have 

Issued a No-objection certificate on 29-12-1999. 

The true copy of the said No-objection 

certificate dated 29-12-1999 is enclosed 

herewith as Annexure -A/4. 

4.7. That the deceased Koijam Megho @ Megha Slngh, was the only 

sole bread earner of his family and on the sudden and untimely 

death, his family members have been left In Indigent 

circumstances. Therefore, the widow of the deceased (mother 

of the present applicant) submitted a humble representation on 

29-12-1999 by enclosing all the relevant documents along with 

the duly filled In proforma to the Accountant General (A & E) 

Meghalaya, ShIllong through the Executive Engineer, Imphal 

East Division , P.W.D. Manipur requesting for compassionate 

appointment of her eldest son K. Amarjtt Slngh to any suitable 

post under the Die-In-harness scheme as admissible under the 

Rules in respect of the untimely expiry of the sole bread earner 

K. Megho @ Megha S$ngh. 

The true & extract copy of the Humble 

Representation dated 29-12-1999 Is 

enclosed herewith as Annexure A/5. 
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4.8. That, the Sr Accounts Officer (DI.A. Cell) Meghlaya Shlllong 

forwarded a letter to the Establishment Officer, Office of the 

Accountant General (A & E) Meghalaya, Shillong vide Letter 
No. DACeII/Pc/KMS/j. 766 , ShiHong 31-1-2000 for appointment 
of Sri Koijam Ama rjit Singh, eldest son of Late K. Megho Singh, 

Ex-Sr. D.A.O. on compassionate ground. 

The true and extract copy of the 

forwarding letter of the Sr. Accounts 

Officer, D.A. Cell, dated 31-1-2000 1 1s 

enclosed herewith as Annexure-A/6. 

4.9. That on 3-3-2000 the Establishment Officer (M) forwarded a 

letter vide No. Estt.1(M)/PC/CG/AR/2000/3950 to Smt. K. 

Mikolsana Devi directed her to furnish an application form In 

plain paper seeking compassionate appointment from her 

eldest son Shri Koijam Amarjlt Slngh stating therein his name, 
age, educational qualification, relationship with the Govt. 

servant etc. duly signed by. the candidate himself with 

reference to her application dated 29-12-1999. After receiving 

he said letter the present applicant Koijam Amarjit Slngh 
submitted an application on 12-4-2000 to the Accountant 

General (A & E) Meghlaya Shilfong for compassionate 

appointment by furnishing all the relevant particulars as 

mentioned in the letter dt. 3-3-2000 of the Establishment 
Officer (M). 

The true copy of the forwarding letter 

dtd. 3-3-2000 and the humble 

representation of the applicant dt. 12-4-

2000 are enclosed herewith as Annexuré 

-A 17 and A/7 (CoDy) 



410That the applicant's mother submitted another representation 

on 5-04-2003 to the Establishment Officer, Office of the 

Accounant General (A & E), Megh$aya, Shfliong for appointment 
of her eldest son K. Amarjit Slngh on compassionate ground to 
any suitable post in his esteem office so as to meet the 
financial hardships faced by the family members and the same 

was received on 7-4-2003 by the concerned Office, but 

unfortunately on 3-9-2003, the Sr. Deputy Accountant General 

(Amdn) without considering the genuine grievances and 

humble prayer, Issued a letter under Office Letter No. 

Estt.1/Pc/CG/AR/ 2000/ 2620 to the applicant's mother Smt. 
K. Ongbi Mikolsana Devi informing her that the request for 
compassionate appointment of her son Shri Koijam Amarjlt 

slngh (Present applicant) cannot be acceded to and thus the 

same is regretted. The said impugned letter/ order was issued 

by the Sr. Deputy Accountant General (Admn) without any 

reason and doest follow the Rules & Regulation of the die In 

harness scheme. The said letter /order Is totally illegal, 

Improprieties and incorrectness. The Sr. Deputy Accountant 

General (Amdn) issued the said letter arbitrarily and to be 
quashed. 

The true copy of the representation of 

the applicant's mother dt. 5-4-2003 & 

letter of the Sr. Deputy Accountant 

General (Admn) dt.3-9-2003 are 

enclosed herewith as Annexure A/8 and 
A/9 

L-4 



IV 

4.11 .That the Respondents have not been taken up any action 

regarding the compassionate appointment 01 the present 

applicant under dle1n-harness scheme till today without any 

proper reason. The applicant and his family members have 

been facing financial hardship and untold miseries since the 

expiry of the only sole earner of their family, Koijarn Megho © 

Megha Slngh. 

412.Thai being aggrieved by the annextion of the respondents for 

his appointment oncompasslonate ground under the die -in-

harness scheme. The applicant filed W.P.(C) No. 1609/2003 

before the Imphal Bench of the Hon'ble GauhaU High Court for 

appropriate direction. However, the applicant was advised to 

withdraw the above W.P.(C) No. 1609/2003 as the Hon'bie 

High Court had no jurisdiction to entertained the petition. The 

applicant move the Hon'ble High Court to allow him to 

withdraw the above Writ Petition and to approach the 

competent authority I.e. the Central Administrative Tribunal for 

appropriate relief. The Hon'ble High Court allowed the prayer of 

the applicant by order dated 12062006. 

Annexure A/10 Is the copy of the above 

order dated 1.26-2006. 

5. GROUNDS FOR RELIEF WITH LEGAL PROVISIONS: 

5.1. For that annextion of respondents! authorities In dealing with 

the applicant's case for compassionate appointment has caused 

undue hardship to the applicant and his family. 

10 
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5.2. For that the applicant has been discriminated In the matter and 

as such his right under Article 14 of the Constitution or India 

has been violated. 

5.3. For that the respondents/ authorities failed to consider the 

applicant's case with sincerely and expeditiously as is required 

to be done under the principles of compassionate appointment. 

54. Fort that the respondents acted In violation of applicant's 

statutory right. 

 
That there Is no other alternative and efficadous remedy to the 

applicant except invoking the jurisdiction of this Hon'ble 

Tribunal. 

MATTERS NOT PREVIOU5LYJE LU2 OR PENDINGIN ANY OTH 

cQURT: 
That the applicant decial es that the matter regarding the 

application has been made Is not pending before any court of 

law or any other authority or any bench of this Hon'ble 
Tribunal. 

RELJEESOUGHT FOR 
That under the above facts and circumstances the 

applicant prays for grant of the following relict 

That the respondents be directed to consider the case of 
the applicant for compassionate appointment at the earliest. 

o 	ci2a J 9? 
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4.  
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INTERIM QRDER PRAYED FOR: 

That the applicant does not pray for any interim order at this 

stage. 

Ti-Us APPLICATION IS FILED THROUGH ADVO(ATE: 

ii. PAARj1QULARSOFIPQ: 
IPONo: 
Issuing P.O. : 
Date of Issue: 

46 	Payable at : 

U. LLQFcLouR.: 
As stated in Index. 



rk 

VERIFICATION 

I, Shri Koijam AmarJet Singh,. aged about: 23 years, Sf0  Late 

K. Megho @ Megha Slngh of Khoyathong Polern Lelkal, P.S. Imphal, 

District * Imphal West, Manipur, do hereby solemnly affirm and 

verify that the statements made in paragraphs No.M:i 

............................are true to my knowledge, and those 

made in paragraphs Nos. 	(e:M.,Jhtc. AU7 /:I 

Jfe-are true to t and the rest are my humble submission 

before this Hon'ble Tribunal. I have not suppressed any material 

facts of the case. 

Afyd I sign this verification on this the J.u, day of  AuLtr 
2006. 

C'V~y 
Date : I9.02oo 6 

Place: 	 Signature 

I 
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24(1o!.. 	I 	• • 	 i 	 uing Autho 	- 	- 
. . . 	Chief Regis - Seal 	

Facsimile  
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LIMLCXUU E-Al2 

GOVERNMENT OF MANIPUR 
PUBLIC WORKS DEPARTMENT 

IEIE-3199-2000,824 	 Imphal H 1 O' F et) ./200b. 

H 

The Superint ending Engineer, (HQ) 
P W.D., Manipour. 

I 	 Sub': Request for tertriination of service (Lnte) K. 
Megho Singh, 	xSu. Divisional Accounts 
Officer of this thv;spon. 

C. 

I WO to 'eport that Shii K. Megho Singh, Ex.Sr.DIvjioi tI Acu us 

of this divisionwas expired on 41119 (AN) you are requested to issue servk;e 

teinuiruatuon order, in respect of the dceased Govt. servant. This certificate is 

pressing hard by A.G. (A&E) Shill ong, Meghalaya for immediate necessary action. 

	

- 	
: 	 Yours faithfully, 

(Kh. Mohori Sinah 
• . ,,•. 	J. 	 Executive Engineer, 

	

- 	- 	j j. Imphal East DMsion, P.W.D., Mahiur. 

.: 	 •-.• ' 	Imphet the to th Feb.i2000. 
.•..-. 

,Copy to  
,- 	6ciJ•1 ;Tlie AddiChIel Engineer-U,- 

.) 'PWD,ManJpurforyavour of Information. 
.. 	 _•.-• 

	

TRUE cop: 	2.The Superihtending Engineer-Il, 
P.W.D., Manipur for favour of Information. 

-:1--; 
ADVOCATE 	

(Kh Mohori Singh) 
• 	.1 	'. 	 . 	EixecuflveEnginee:, 1 4 Imphal East DMslon, P.WO.. Menipur. 

-' 

/ 	- 
V 

14 
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--ANNEXL iE—Af3 — 
0,

11 

940 

2 
— 

GO''ERIEF OF IV&1IPLJR 	 - 

OFFICE OF THE PRINCIPAL 	 r 
- 

W M COLLEGE OF IRTS. IMRUAL 

"PROVISIONAL CERTIFICATE "  

THIS . IS TO CERTIFY THAT 

Roll 	 ..... s/d/o 4,1 /_X 	 7~ 

appeored at the T. D. c./13. A.  ._ ..... -s. - 	
.L ...... - -- ------ xannnatzOfl ot 

Tflanipur University held in the Year 	...... and wasdeclared to have passed the said 

exawination in 	 . -- ciwision as per LJlnversity cross List fIesult List 

suppi tea to the Lollege/ollege result list. 
— 

VOW PMLRO  
Jrincz pal 

D. M. CoIege qfts, Imphat 

rcae is not in Iie of rhe Ur.ivrsity Cr' 1icte which will be issued 	r b' (hPrJocif. 
D.M. College of Art.! 

imphal. 

CV 	/44j3L)) 

D1rtofM)/imp, 	\ 

Gove t 	 2OO 

	

\ 	
1hr 

, 	 .- 	 • 

- 	-- 	 --- ------.------- --------.---.--.----- .-- 	 --.--- 	 ---. --- 	 ______ 



-"I  

(3, 
N .j 	n 	rtjfjcatQ o bc io 

for 	ppointnrnt urrr •)iein_harnôs 	;chrn 

We, 	the 	penlnt family 	m. mbers of lat 	. 	egha 
3inqh, 'x. 	Sr.)AO Imphal 'ast tivn. 	P.W.DO, 	taniur 

hav nominati Shri i'. 	Amarjit 	S.i.ngh as 	a cani ii at 
un1r the scheme of r)iei n _harnes  anl we have no ohjction 
to hi3 appointment to any suitable post 	jlr the 3chem 0  

S/1o. ,Na 	- 	 Signature 	Relationshi 	with 
Jec'ase.1 	Govt. 
servant 

Kàijam Ongbi 	Si/— 	wife 
Mikoisana 	yj 

2, y. Vikramjit Singh 	sd/— 	Son 

3. K. Bishorjit Singh 	Sri/_ 

4 0  V. Bijoulata r)ev1. 	 )aughtør 
j 	 I 

.91" LlijitSingh 	Sd!— 	$on 

..Impha1, 
j 29th rc;- , 	 Sd/_ 

., 	.Fxecutive .Jnqinz 
A 	 I mph a 1 east D ivn P • 	. 

Manipur 0  

TPUECOP, •.. 	 . 

.1" 

ADVOCATE 	; A 

TI 

- 

.. 	 A 



Through the xcutiye Fngineor, 
Imphai.ast .Oivis.ion, P.W., Nanipur. 

Sub - 	 rn Rquest for compassionable appoint. nt. 

r  
I 	ve.'t1e.honour to state that while in srvinq 

3enior'?ivisionai ACcounts OffIcer In the office' of 
rxecutive 79gineor, Iniphal Fast )ivIsion, P.W.D. 

Maniour. My husbard K. Megho Singh expired on 4-11-1T)99 
'In this connection a Telegraphic rissagunerFryt. 
No.F/r_2/99/57 dt,29-11-1999 was sent for your kini 
znformatio,. 

LL. 	That there is noGoernment servat in my family, 
Since my husban ws the only breai Parner, my family 
wiube faci reat financial prohlms in rnaintainjnq 
the family vdih the small monthly family pension to be 
recivei by:r. 

In th' light of tha above facts an - i the circumstancqs 
I most  rsoqtfuiiy reqt st you to he kin'1 enough to anoint 
my chest sOn. T<oijarn Amarit Singh 1r./;rc 4  rxaminatic 
pas1 to a suitable post on comnassionate qrwn as 
aHissjble Uflir the rubs, 

-: (fG)': - 

The Accountant (,nôral (A\ 
Mqhalaya Ptc. 13hlllong. 

7 ,  

in this conn°ction, I. am submitting hrrwjth the 
prescribe proforma roqari ing employment, of Iepn'its of 
flovt. servants dying while in service after •uly filJ_ led in 
along with its enclosures for your furthr necessary. actions. 

For such act of your kindness I shall ev'r remain 
grateful to'you. 

nclosures: As stated above. 	Yours faithfully 

2' Imphal 

TUTCOFY 	
29th DA, 19990 

4- 

ADVOCATE 100- 
-A 

I, 

• 	(K. (0)  Mikoisana )evi) 
I 	/0 Late K. Megho .Sinqh, 
I Fx-Sr..A.Q. I/•as± C,ivn. 

Manipur, 

Hone Adiress:- Khoyathong Polm 
Le'ikai, lm-hal. 



? 	 (1I):_ 
AFXLJR - .L6 

OFFTC 	OF THF ACOOrjNTA;r GF"VRAT. ARUMACRU, r- vi.1 
' 4TZQRAM AW 	GHALAYA: FTC: SHILLA)NTG 

Cell/pC/MKS/1765 	Datz1 .Shillohg, the 	000 

To 
The Fstabljshrrpnt Officer, 
Office of the Accountant General (AF) 
Meqhàlaya Shillong, 

Sublect:- Appoint rrp nt on Compassionate Ground. 
Sir,. 

I am to forward herewith the prayr for aopointrrnt 
on Compassjnate Ground inifavour of 3hrL Koijarn Aark.t 0 

0 	. 	. 	 t-J'4( /Qc , 1 •" . 
-ingh (i,e, e1ciest Son of Late K.Megho Singh x.Sr .. 
received from Smt.j<.(0) ttkoisana tavj (wife of late T( M • 	 . • j 	 . 	

• F. 	.. ,...: 

i'3inqh) sr.A.o. under the *adrnjnistrative control, of this 
off ice)along with inclg 	forfurthr 	ry 
actjon at your1 end, 

statd that the aforesaid V 	 ngh 
of, Smt.K(o)Mikoisana Devi) expired 

4011.99jasper death certificate duly enclose'i 	' 

: 	
00 	yu rs faithfully, 

Sd/-. 

	

nc10: As 1 stated above, 	Sr.ikccounts Officer( A Cl1 
S.0  

1mo No.OACell/p/f<MS/166 	dtd .Shillonq the 31 J.AN ?XO 

Copy to Smt.K(0).Mjkoisana Opy W/O Late K.gho Singh, 
Imphal, 

Sr. Accounts Off icr. 
TRUE Copy 

4DVOCATh 

tx 

psiO 

 

 

'3ILij 

0 • 	0 00 

- 
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• 	. . 	R!GISTFR!D 
FFIC OF THF ACCOUNTANT GWNFRAL(A&e) 	GRALAYA FTC SHILIJJNG 

Dated 3 MAR 2000 -, - 

0 	- 

Smt. K(0) Mikoisana Devi, 
W/o Late K. MeghoSIngh, 	- 
x-Divi.siona1. Acccjnts ,Officer, 	 - 

:1(hQYttpng Polem,Leikaj,  
:.ImPl','Manipur. 	i 

I; 
.ib:- Compassionate aopointrnqnt. 

With rçference to 'her appication' t.29_1:')_99 rqr- 
sigcompassjdnate appointmnt of her Pldgst son, Stni 

	

am Ararjt Singh, $mt. Iikoisanei De vi is dir'ct 	to 
irnjshn application form in plain pap'r sek1nq compa 

ssionat appojntnpnt from her P1.1pst son Thri Koi.jarn 
A'iarjit singh;, stating therein his name, age, ri u c otiona l 
qu a I if icat ion j  re1atinshjp with theeas 	govt. sr- 
vant,tc duly signod by the carrlilate, ha.mself 

The annexure form is returned back in or.igihal with the 

	

-irectio1 to cornplte the column 6 against SL / of 	rt 
--H 1?whehr t:h fatIy is ernoloyed or not (If ernploy{ pa'ti- 

 culars of egiplbyrrnt 	emolunnts) The 'açnexur shoufl also 
......................."-.- -.- tba cop1rtp'j in th space ProviJ 	to be idntifie'J by a 

It prrannt govt. servant duly verifiedby th9 welfare 
'Officer of, this Office. Tho annexure form is up1ic3te is 
encl oso herewith fordoing tho .ndfu1 from your eni. ,. 

- 	, 	 stabljshrnt...ffjcr.  

r. 

- 



''OUIS !iiiliiulI. 
0 1/ 

( i - 

(Jijaiiu i\iiiuj it. Siuieti 
/o (I utc (<1. 1lev,ho in°h 
i 	1)vii. 	uiuui 	(?1I. 

Ilonie /\tldiess: • 1 Ii vathwuc ln letti 

ri . 11111111, I •iii• RI 	i 	i I 

1\NNI \k j' \ J(o) 	1 

&To 
,ih' \ counIini (iet it (iE) 

:iz1aiya Ltc. Shi11on. 

Subject:' oiicjpuatcj\pj. 

\rf( 'eIi'uce to you" (etler No.E.stt-I(.M /1tt l( r/ARi2OOOf39cO tit.4:2JO() 

o niy wotlier SniLK. 
hi It" in 	. nu 	c, 	j_jD!lAQ!1dL CCOIInIS(JIIICeI in thc' oil iC o thc' 	\ Cut l 

l;Iul 1t f)iviion. P.W])., Mampur. niy IitIier N Megho Siuiizlu. dcul n - 

- 999 10n'wg bduiiud a. fairti ly coiusistüug ofó(six) wewbeus. 

I I 	Jiurthcr lo stite Iltit, Uiere is no Go't. 	eivaiit in 1h? Jaiuily .tiid uti' hk' 

ttt1ier wus Ute only hi ead earner. on the death of wy 1ithet' th-w Is no oth_u sui ce t I 

wt:uie in th fami'y accepl the fnni1y peiisou o be re'ed by wy iuoihc" 

in this coiuiectiol1 my mother snbniittect applicatiaui in prescribed t 	Ioug with 

the npporfln. documents on 29-12-1999 fr giving uric compassionate aptI. to u 

post in 	offIe. 

1 .IowcVcr as directed by you to your letter under rekriice I UII fill n:huiuue 

herewith my parüculars in support. of my candidature. 

• 	I. Name 	: 	 - KO1JAM AMAIUIT STNGF1 

2. l)atut ofbirth 	:- 1:.-2-1980. 

I tduc.ahional quail- 
tienlion 	.• 	:- Pussed iii. Sec. Exam. 1997 

•(Proional cedificate kind 
- 	 irks sheet enclosed) 

4 RelationsHip with 
the deccaed Glovi 
seiaiutj  

S home Address 	- KhoyathorgPolem Lemkai P 0 
I 	 ' Imphal, Iviampul 

'k 	' 	''.-Z'. 	 ''••' 
-L.- 

In view of the abcve position I most iespect.fiully iequest you kmd)v to .uppol un 

tcuitahle pqst in yaw' alice 

For whichact of your krndness, I shall ever renumn grateflul to you 

Encl- 

Imphal" 
"thei24-2000 

TB UE COPY 

ADVOCATE 

•. 	 i,. 	 t'.ru. 
•• 	L'' 	 iflU.rnc) 

-- 
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(a) Name C thu UOvurnrt' 	ervnt 
(bbe .i s u d/ Rut ,t ri d on Mad ic1i 

IIn(J$ 	 CL 1i1(OiTkM  

	

of 	 . 	n  
a 	n n t s r v 	 4 	4 	4t O CP 

'/)Ltir 

 

it is group 	r not? 
;)ate of 	1rt 	Of tc 	

. 	/ Su'vnt. 

tn of 	tJrui: it on 

	

d1c.i1 yrounds. 	 •..4.:''- 	-. - 
Z& a5s ivthiX ro:U 1(3:I(JUI oe Survic:.,  r( 	-itjrud, 

 

g) 	'unc3r PI2Lfl 	 0L ToJorry. 	 -. ... —. 

	

hulo,i1 	to SC/ST/OC 	 ... -. 

I I 	() of 	the cnd id.i te 	ior  
4lppr. 	ntn t. 

/)• 
i L;: 	r1ationship 	with. tntj 

.IC 	(iII 	ti 	 L. e . 	
.• 

of 	birth. 	. 	
. 

d uc,tlol 	qaIificj0, de 

(e) w -uther n.y other doper-1,jonL £ 
famil y 	rr:njr has boon 
`ppoirited on compgsjoflu  g t: O u 'ids • -- 	

/\, ) 

II I: L.tCulrsOf 	tOLj 	asnuts lcft 	including omount . of 	t- 

 Family 	PflS 101) ) 

 D.C. 	•Crituiiy 	. 

831r, 	
. 4/o 

J .  
Cd) - 	 r.oli 

--I -- .- 0U4,dlng post;1 	lifo 	1fluratic.-1). I .. -. I L............ 1. . 	- • 

1. 

(b) 

c) 

(c?\ 

(f) 

4 
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Td..he fac 	nc!iLjofld by 	
corruc?-. 

my 

L hi 

;'• & 

:Ij\TIo 	 1  
Lh.it: 	th I: of 	rity, 	k10W1d, 	,corr" L, 	If 	 1 (vd- 

ht , 
E'u:id 	o 	5 rh 	L 	CLr, 	h r .tnc();:''r  tI. 
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-3- 	 7"A  
P\XJQt UJiDgTKLt' 

VI. 	1. 	hereby declare that the facts given by me above are to the best 01 my 
knowledge, correct. If any of the facts herein mentioned are found to be incorrect 
or se at a fjture date, my services may be terminated. 

2 1. 	1 hereby also declare that I shall maintain properly the other family 
members who were depndenf on the Government servanh/menibers of the Armed Forces rnenoned against I (a) of Part-A of this form and in case it is 
proved at any time that the said family members are being neglected or not 
properly nlaintajned by me, my appointment May be ternhinaled. 

S d/- Dated :12/4/2000 	 Signature of the candidate 

Name : Koijam Amarjit Singh 

Address : Thangmeit)an(j Khoyalhot)ç 

Polem Leikai Imphal. 
SuismtjkumK . AmaTjitSingh 	 is known to me and the facts mentioned by him are correct. 

Date:- 

Detect :12/4/2000 	 Sd/- 
Signature of permanetit 
Government servant 

Name KH. MOHORI SINGH 

Address : KHURJl CHAJIHABI 
LEIRAK, imphal. 

7950,10 	,- 

SEAL  
I have verified that the facts mentioned above by the candidate are correct 

Signature of the welfare 
Officer 

Name- ------------------------------------------  
---------------------- — --------- 

Address - 
	 ---------------- 

4 	
- - - fl 4 	I 

/ 
Contd 	41- 
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H 
NMEXUREA1 

• i O 

l lie Establishment Officer, 
Offic.e of the Accountant General (A & E). 

• Meghalaya. Shilong. 

Subject : Request for appoiiitrnent of my eldest son on 

	

I 	compassionate ground of his father tale Shri Kuijani 
Megha Singh. 

Sir, 

I, have the ionour to lay a Few lines before you ioi your k 

consideration. 	That 	1wi1h 	reference 	• 	. your 	teller 	l'lo.Estf.• 

l(M)C/CGJARf2000I3950 dated 34 2000 addressed to mc I had afta 

submitted the annexure after filling up the colLrn!' No 	S Nr 	of Part A 
:1: 	i -•" - 	..........- 	. 	 ,• 

on 12-4-2000 After it I had already sent another application updating my son s 

F3lodata on 27.2.2002.. 
• 	t.•:.••_ 	• 	 •. •.• 

As he is the eldest son and me too is also unemployed. $o. we are In 

deep trouble due to financial problem. 

So, I therefore request to kindly appoint my eldest son 	a suitable post 

In your office at the earliest. 

...irn always remain lhankfu to you for your kind help. 
- 	

: 

Enclose 	s As tated above 

fiE •  Copy 

.iI)VOC4TE 

• 	 . 	 • 

r - - 

Yours fit hfl,ill. 

Sd!- 

( ioijairi (..ngbr 	 l.)cii 
VVIo (Lale) I(oarui iviegha Sinqh 

Scnior 1\ccou1 -11 ()tfiept 
Dated : irnp'hai, 
The April 5 2003. 
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OFFICE 
OF THE ACC0UNTT GE 	(A&E) 	

ETC., 

• 	

SHILLONG 

No Esff4PC/000 	

Dated 9 SEP 2003 TO 

Smt Koijam Oflgbj Mlkoisana Devi W/o (tale) K Megho S'ngh 
Ex- 01Isionag ccour Officers I 	
Thengmegb0fl Khuyathong Polem Leikat, imphagWei95001 

/ 
- CompasSionate appoinf men 

Wfth reference to her 8ppflcafgo8 dated 29- 121999 and dated 5 4 200i On the subject cited above SMI. K 0 Mlkoisana Devi is hereby niforrfled thal the quest for compasjoflafe 
appointmen, of her 	n KOam,iijj acceded to and thus the sam 	 cannot be e is regreff 

T"U 
Sd!.. 

Sr,Deputy Accountant Generat (Adrrin) 

- 

• 
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;s 

-drtT 

Date ot application lbr the 
CO 

/JJ1) 

No.HCM/  

urwq 3fl 
1I1 	d3f - 	 tii?r 

mft 
'1)atc fixed for notifying 
the rcquiste number of 

stamps and klios 

: J'J 2006 

3tfl& 	iNtt 3TT l,1tI311 

Date oldelivery of the 
requisite, stamps and 

folios. 

I  

fi~ -ATITq ft 
>atc on which the cops 
was ready for delivery. 

ii 

Xi Ic of making over I lic 
copy to the applicant. 

'!' 
 IN 

1 1 

IN THE GAUHATI HIGH COURT 

(The High Court of Assam, Nagaland, Meghalaya, 
Manipur Tripura, Mizorarn & Arunachal Pradesh) 

JIM PHA.L BENCH. 

1' 	WRIT PETITION (C) NO. 1609 OF 2003 

Shri Koijam Arnarjit Singh, aged about 23 years, s/o late K. 
Megho @ Megha Singh of Khoyathong Polem Leikai,-P.S. 
Lamphel, District Imphal West, Manipur. 

Petitioner. 

- Versus - 

The Union of India. 

The Accountant General (AG.), Manipur. 

Respondents. 

The Chief Engineer, Public Works Department (P,W.D.), 
Manipur. 

I. 

 

 

 

 

4W ç  
cJ' 

70  
A,c.i,tiT 

The Executive Engineer, Imphal East Division, P.W.D., 
Manipur. 	. 

The. Accountant General (A&E), Meghalaya, Etc. Shillong. 

Vide the Hon'ble Court's order dated 15-12-2003 passed in 
W:P.(C) No.1609 of 2003, the respondent No.5. is 
impl,eaded. 

Respondents 
BEFORE 

THE HON'I3LE MR. JUSTICE T.NK. SINGH 

ii 

b 	
For the Petitioner 

For the Respondents 

Date of order 

Mr. L. Raju Singh, Advocate 

rvlr. N. Ibotombi, CGSC 

12-06-2006 

Contd... 2/- 

,iJ 
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44 	 7AO—. 

- 	-2- 

0 R 1) E R 

Mr. L. Raju Singh, learned counsel appearing on behalf of the 

petitioner prays for allowing to withdraw this writ petition so as to enable 

the petitioner to approach the competent authority (i.e. CAT) for the relief 

sought for in the present writ petition. Mr. N. ibotonibi Singh, learned 

CGSC appearing for the respondents has no objection to the prayer made 

by the petitioner.  . Prayer is allowed. The writ petition is disposed of 

accordingly. 
II- T Nk SINC'11I 

JUDGE. 
Signa.tire ofopyist 

(M. PRIYA KUMAR SING H) 

ç2 y _vO 

Read by : IL" ,  
Compared by: 	.\ 

CTTI - 	PP A.Tr'y fiy 

,. 

91 



Ceit 	IAtU 	T .b 

Th.T 'rTrr, 	T.Tmr A 
uN I flL 	JN I 	 BENCH 

CO
* 	 . 

AT GUWAHATI 

IN THE MATTER OF 	- 

• 	 OANO.2420F2006 

SHRIKOIJAM AMARJTT SINGH, 

-VERSUS- 

1 THE UNION OF iNDIA-REPRESENTED BY THE COMPTROLLER 
AND AUDITOR GENERALL OF INDIA, NEW DELHI. 

THE ACCOUNTANT GENERAL (A&E) MEGHALAYA ETC. 
SHILLONG. 

THE ACCOUNTANT GENERAL (A&E) MANIPUR, IMPHAL 

THE CHIEF ENGINEER (P .W.D) MANIPUR 

THE EXECUTIVE ENGINEER, IM1HAL EAST DIVISION, MANTPUR 

• 	 AND 

IN THE MATTER OF 

Written Statement submitted by the 	. . 

RespondentsNo. lto3. 

That with regard to paras 4.1 to 4.6 of the Statement, the Respondents 

humbly submit that they have no comments to offer. 

2. 	That with regard to para 4.7 of the Statement, the Respondent No.2 admits 

that a representation dated 29th  December 1999 from Smti.K.O.Mikoisana 

Dcvi, wife of Late K.Megho Singh praying for the appointment of her 

eldest son Shri Koijam Amarjit Singh to a suitable post on compassionate 

ground was received sometime in January 2000 in the Divisional 

Accountants Cell (D.A.Cell) of this 'office. This Cell, deals with all 

administrative and personnel matters of divisional, accountants are under 

the administrative control of this office. 
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:4 	 1_6 
That with regard to para 4.8 of the Statement, the Respondent No.2 

humbly admits that the Senior. Accounts Officer incharge of the 

Divisional Accountants Cell duly forwarded the representation of Smti 

K.O. Mikoisana Dcvi to the Establishment Officer of this office vide his 

letter No.DA CelI/PC/KJVIS/1765 dated 31.1.2000 for further necessary 

action and not "for appointment' as submitted by the applicant in her 

Statement. The Respondent further humbly submits that the forwarding of 

the request for compassionate appointment by the Senior Accounts'Officer 

to the Establishment Officer was a routine procedure with a viev to keep 

the case papers ready ( alongwith case papers of other applicants also who 

may have applied for compassionate appointment ) in the event of any 

vacancies arising in the office against the compassionate appointment 

quota. 
) 

That with reference to para 4.9 of the Statement, Respondent No.2 admits - 

that 	the. 	Establishment 	Officer 	vide 	letter 

No.Estt.I(M)/PC/CG/AR/2000/3950 dated 33.2000 to 

Smti.K.O.Mikoisana Dcvi in response to her representation dated 29th  

December 1999 requesting compassionate appointment of her son Shri 

Koijam Amarjit Singh, advised her to furnish an application in plain paper 

seeking compassionate appointment for her eldest son Shri Koijam 

Amarjit Singh indicating therein his full name, age, educational 

qualification, relationship withn the deceased government selyant,  etc. 

duly signed by the candidate himself and in addition, to filling up a 

proforma prcribed for the purpose under the rules. It is further admitted 

that in accordance with these instructions, Shri Koijam Amarjit Singh son 

of Late K.Megho Singh sUbmitted an application dated 12.4.2000 

alongwith all the required particulars to" the Accountant General (A&E) 

Meghalaya, Shillong praying for compassionate appointment. 
a- 

LI 
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5. 	That with reference to paras 4.10 and 4.11 of the Stalement, the 

Respondents humbly submit that the case of the applicant was to be 

regulated in accordance with the terms and conditions of the Scheme for 

Compassionate Appointment (1998 ) as circulated by the Government of 

• 

	

	 India, Ministry of Personnel, Public Grievances and Pension, 

O.M.No.14014/6/94-EStt.(D) dated 9.10.1998 (Annexure 1) as amended 

- from time to time alongwith the instructions of the C&A.G of India 

contained in letter No. 12 1-NGE(App.)/2 1-2003IVol.I dated 19.2.2003. 

(Annexure II). . 

That, other than the instructions as contained in the ibid Scheme, the 

ruling contained in the under mentioned judgements of the Apex Court are 

also to be kept in view while considering the cases of compassionate 

appointment. 

(a).Judgement dated 8-04-1993 in the case of Auditor General of India Vs 

G. Ananta Rajeswara Rao [1994]1 Sec 192] 

(b).Judgernent dated 04-05-1994 in the case of Umeh Kumar Nagpal Vs. 

State of Haryana and others [iT 1994(3)SC 525 1. 	 - 
(c).Judgement dated 28-02-1995 in the case bf Life Insurance Corporation 

of India Vs. Asha Ramchandra Ambedkar and others [iT 1994(2) SC 

183]. 	 . 

(d).Judgement dated .07-05-1996 in the Case Himachal Road Transport 

Corporation Vs Dinesh Kumar [JT 1996(5)SC 319]. 

(e)Judgement dated 09-10-1996 in the Case of Hindustan Aeronautics 

Limited Vs. Smti. Radhika Thirumalai [JT1996(9)SC 197]. 

(f).Judgement dated 15-07-1996 in the case of State of Haryana and others 

Vs. Ram Devi and others [iT 1996 (6) SC 646]. 

That, as per the ibid judgements, posts in Group CC  and Group 'D' are 

alone to be offered on compassionate grounds only to the dependents 

dying in harpess leaving his family in penury and without means of 

livelihood and such appointments are to be made only if a vacancy is 

available for the same. That, it has also further been clarified that the High 

Courts and Administrative Tribunals cannot give direction for 



appointment of a person on cdmpassionate grounds but can merely direct 

consideration of the claim for such appointment. 

That, as per para 7(b) & (d) of the 1998 Scheme, compassionate 

appointments can be made up to a maximum of 5% of vacancies falling 

under direct recruitment quota in any Group 'C' or.Group 'D' post and the 

ceiling of 5% of direct recruitment vacancies should not be exceeded. 

That Govt. of India Ministry of Personnel, Public Grievances and Pensions 

vide O.M. No.14014/24/99-EstgD) dated 28-12-99 had amended theOM 

dated 9-10-98 to the extent that for the purpose of calculation of vacancies 

for compassionate appointment fraction of a vacancy either half or 

exceeding half but less than one may be taken as one vacancy. (Annexure 

That, Government of India Ministry of Personnel, Public Grievances and 

Pensions vide OM No.F.No. 14014/23/99-Estt(D) dated 03-12-99 

IV ) modified OM dated 09-10-98 to the extent that the 

Committee prescribed in para 12 of the said OM should recommend 

appointment on compassionate grounds only if vacancy meant for 

appointment on compassionate grounds will be available within one year 

and that also within 5% ceiling. The maximum time a person's name can 

-be kept under consideration for offering compassionate appointment was 

thereafter, modified to three years vide O.M. No. 140 14/19/2002-Estt(D) 

dt. 5.5.2003.(Annexure V). 

That Respondent No.1 with a view to bring uniformity in the matter of 

offering compassionate appointment in all offices of the Indian Audit and 

Accounts Department under its control vide letter dt. 19-02-2003 

(Annexure VT) prescribed parameters for compassionate appointment of a 

family member in the case of death of a Government servant in harness by 

taking into account total income of the family from all sources including 

all terminal benefits but excluding G.P.F. If the total income that is 

7 

worked out after such computation in respective category is found less 
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than the parameters below, such cases are considered as eligible for 

compassionate appointment subject to fulifilment of other conditions. 

Group 'B' employee - Rs5(Five) Lakhs •  
Group'C' employee - Rs.3(Three) Lakhs 
Group 'D' employee- Rs. 2(Two) Lakhs 

That it has been further clarified that mere applicability of limit does not 

justify the case for compassionate appointmnt and the prescribed limits 

can also be relaxed in deserving cases with extenuating circumstances. 

That Govt. of India Ministry of Personnel, Public Grievances & Pensions 

vide OM No.2/812001-PlC dated 16-05-2001 (Annexure VII) had earlier 

clarified that direct recruitment would be limited to 1I3' of the direct 

recruitment vacancies arising in a year subject to a further ceiling that this 

does not exceed 1% of the total sanctioned strength of the department. 

	

6. 	That, with reference to para 4.10 of the Statement, the Respondents also 

humbly submit that in the office of Respondent No.2, the vacancy 	I 
position as on 01-07-2003 in the Group 'C' Ancountants cadre was 6 and 

Group 'C' Clerk/Typist cadre was 35 and in view of instructions contained 

in O.M. dated 16-05-2001, the 5% share for compassionate appointment 

came to 'Nil' for the post of Accountant and the 5% share for 

compassionate appointment for the post of Clerk-Typist came to 1.75 i.e. 2 

posts. It may be pointed out that Shri Koijam Amarjit Singh, son of (Late) 

K. Megho Singh was eligible •for consideration for compassionate 

appointment to a Group 'C' post in view of his educational qualifications. 

That the application in complete shape for appointment on compassionate 

ground in respect of Shri Koijam Amarjit Singh son of (Late) K. Megho 

Singh, Ex-Sr. Divisional Accounts Officer was received in April 2000 and 

	

/ 	scrutiny of the case revealed the following facts - 

(Late) Singh, Sr. Divisional Accounts Officer, was a Group 'B' 

officer. 

The family of (Late) Singh had received financial benefits and 

acquired properties of Rs. 6,4 1,000 as detailed below :- 



(a) Family pension 	, = Rs. 6,336/- p.m. 
(b)- D.C.R.G =Rs. 3,42,171/- 

 Movable & Immovable Property = Rs. 90,000/- 
 CGE Insurance = Rs. 60,000/- 
 Encashment of Leave = Rs. 1,22,100/ 

 One Scooter Rs. 20,500/- (Approx.) 

(iii) Liabilities of Rs. 1,20,500/- (Medical Expenses of the deceased) 

The net income received by the family had exceeded the prescribed 

monetary limit of Rs, 5 lakhs rendering his son ineligible for 

compassionate appointment and that there was no available vacancy in the 

direct recruitment quota in Gioup C' appointment on compassionate 

ground. The applicant was then intimated about the inability to consider to 

his request vide letter No. Estt.I!PC/CG/ARI2000/2620 dated 9.9.2003. 

Thus, the contention of the applicant that the Sr. DAG(Admñ) has isued 

the letter dated 9.9.2003 against the rules and regulation is not correct. 

That, despite the above fact, the Scteening Committee met in the month of 

September 2003 in terms of pará 12 (c ) of the Scheme of Compassionate 

Appointment (1998) had considered 13 cases including that of the 

Applicant for appointment on compassionate grounds against 2(two) 

vacancies in the cadre of Clerk Typists. The details of all the 13 cases are 

enclosed and marked as (Annexure VIII). 

That, the Committee after assessing the financial conditions of the family 

and by taking into account their assets and liabilities including the 

financial benefits received by the family of the deceased Government 

Servant excluding' the G.P.F. (the total income of the family from all 

sources including terminal benefits after death excluding G.P.F) and 

taking into consideration all other relevant factors such as presence of an 

earning member, size of the family, ages of the children and essential 

needs of the family etc. and taking into account the vacancy position for 

such appointment the Committee recommended two names, viz., Shri 

Elaluis Jyrwa, son of Late Celestine Iangrai Ex-Selection Grade Record 

Keeper and Shri Bakynmaw Diengdoh 'son of Late Mawshai Singh 



Paswett, Ex-Clerk/Typist whose cas'es were considered to be most 

deserving for compassionate appointment. 

It is pertinent to mention here that the Screening Committee did not 

consider the remaining eleven cases including that of the Applicant, to be 

fit cases as the Committee did not find these cases covered under the 

parameters laid down for monetary ceiling prescribed in the letter dated 

19-02-2003 (Annexure VI). (Late) K.Megha Megho Singh , a Senior 

Divisional Accounts Officer has expired on 4.11.1999. In terms of 

Ministry of PPG & Pension etc. OM No. 14014/19/2002-Estt(D) dated 

5.5.2003 (Annexure V), the time limit for consideratior{of compassionate 

appointment in respect of the applicant was uptO 31. 12.2002 only. The 

• parameters i.e. monetary limit as well' as the time limit for compassionate 

appointment had exceeded, the Committee therefore, did not reconsider 

the case of the applicant for compassionate appointment. 

The applicant was also intimated accordingly vide letter No. Estt. 

I/PC/CG/A.R12000/6352 dated Ak3.2006 (Annexure IX). 

That, the contention of the Applicant at para 4.11 of the Statement is 

incorrect because as already submitted earlier, the case of the Applicant 

was taken' up along with other 12 cases by the Screening Committee in 

September 2003. Further, the duly constituted Committee had not diverted 

from the laid down procedure as contained in the Scheme for 

Compassionate Appointment (198) and the inability of the Respondent 

No.2 to offer appointment on compassionate to'the Applicant because the 

Applicant's case failed to satisfy the parameters in regard to monetary 

ceiling prescribed in letter dated ] 9-02-2003 and was thrther compounded 

because of non-availability of vacancies. 

That with regard to para 4.12 of the application the Respondents humbly 

submit that they have no comments to offer. 
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f" 	 9. 	That with regard to paras 5.1 to 5.4, the Respondents humbly submit that 

they are duty bound to follow rules/ orders prescribe .d by the Government 

r+' ii 	fCrmtr,llcr 2r 1tfrr ( ti'rl rf' Ttr 	,.tiri they 	 to 
JJ SAAt4A / / 1 JfJ 	4 - 	S4SAi 	 • 	 A 	L 	t 	II 

do anithing which are not covered by laid down Rules. 

ReIief(s)sougt 

The submission made by the Respondents be tceated as facts of the Reord 

nd ncpdQ no fiirthr rnl\! in \flPW of the f2't1ul 	tiic a 	th 
--.-, -"r " 

applicant is not entitled to get any relief prayed for by him and the instant 

0. A No. 242106 deserves to be dismissed being devoid of merits. It is 

fhcf fh 	 tfih11t1l1 mQi 	 fc t1cc 	rrf twcr 
J4 	 LL JLJAt 	LAI k4AfltL AALS7 tJ$ Ot* k# pknnitnsc.q'rJA ps sctt.S .s 

in the interest of equit;and justice and dismiss the O.A accordingly. 

Verification 

• n I 	 A 	 yr 	 n 	 1' 	 . 	 -n 	fl I I 	 I i .nn i-.j ay Kumar uas son 01 Late . ic... Kaona, worKing as veputy 

ntnt (Pnri (Admn 	 r11n2'hd Prdd and.  

Mizorarn, Shillong do hereby solemnly declare that the statements are true 

to my knowledge and belief and information and I sign the verification on 

fhC Ar 	A' flfhr flflfl 	t 	 iir 
I.IAAA 	47 	A 	 SSff, t44J 	 A 	V 	AS%J I 	 p 

material therefrom. 

DApponen 

- 	 ... 	. 	 . 
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(J) 
01 IlK 	t 0h111)lWlk'1 	(hid Aildi101 	(lenci 	l o 	Ilidhi 

t New DcJhi - 110 002 

- iILi1IIiI 	1'1() 	/NI( ii 	/C)() 

No (I8/N(App)/l 	O)/VoI \/ 
l)itcd 	- 	I 0-06- 1990 

1999 
• To 

All I Ic nk of DLp1H Imeni iii thc IA &A1) 
(As 1cr mailing list) 

• 2. 	.NGE(EntI..)/NGE(JCM)/Ath.1i1.(RU1CS)/ 
.OE &Bills/CA-1 : 

Sir Madam.. 

Iii 	oiitmuilion to lie idqu ii tci s cii cithit No 161N(ii /97 	isucd 

vide No, 1 527/N(A1p)/l5-97/Vo).V dated I 1)- 12-97, 1 am ndirected In Ibiwrd 

liercviIli a colly ei Govt. ol 	India, IV1 1015(1')' (II. PCT'SUIIlIlCI. 	l'tihlic Urm("vancecs 

• and Pension (Depatiment of Personnel & '.I.'rainirig) (.).M No. 	1401 	/6I9'1- 

• Estt.(D) dated 9-1 0-98 cOntaining the revised consolidated instructions on the 

• scheme for compassionate appointment tinder the Central Government, ibr 

infoi mation and ncccsuy action 

Yours Faithfully, 

knel : As abOve. 	• 	/ ' 

• 	 (A .K. sJN.iiA:) 
ADMINIsT.RA1'lvE OFFICER. (APP) 

/ 	 ..• 	
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No.  

• 	M.inisl.iy of 1 1 01 ,80 nnuI Public.(Jncvnuccn and Puiuon 
(1) 	l)iiIttHC tiC oJ Pci 	onucL and ii run iti) 

New DcIIii 110001 
Ocioher 9, 1998 

•:. 

5.j: -5c/inie for cotnpssioiiaf 	Jppoin tm.cn t under the 
Cenfrrf C"i,vcrrnpctf -_Revised_cansolWa ed ins truc fleas 

The uncicrc ignc'd is 	Th cctc'd to say thtt the c'<is1ui 	i nstruoions 	for 
i11iki1ig eoflipnssinnn(c appointment: wider the Central Government have 	iJiCC hCCTI 

• 	 rcvicwccl in the light cf the Various coilit judgciticnts and other decislitas including 
tlio:e taken: on 	the Vm'jous reconniiendciliuns 	containcd 	in 	(lie 	FiOli 	Ccn(ral 	Pay 
( :Oflfl1!5Sofl R,Ct.ort..a 	well 55 (lie Study Rëpoti.s of 1990 and 	199 , 1 ircpnrcc1  by the 
I ) 	pu 1m 	iii of Adniiniti,iIiit. Reloims nildllt.ilflic' (ii Rvmmnt is on liii 	iihjc ri 	itul (lii v 

Vi 	 II\'1:Irii(,Iy 	hecu 	iOiiis'cd/ii 	iphifid 	miI 	consolidated 	is 	in 	lit' 	eiu'.hiised 	s:imruir 
\VIHLII \iIl 	i 	uicdu 	II (hr (\IStiLlI' 	inshucLiolls Ott thu SUI)(L( I 	In 	iii ty he Inonrhlt 

lit 	 In (lie iiot.icc of nfl cc.)necrl)c(I [or in[ornintion, gindance and ncccssary nc(ion. 

A ll ': • 
•1 	

(• 

(KKJ A) 
, 	 DIrecfor(Estab/is/imcnf) • 

'T'o 

Copy to:- 	 . 

• 	The Coinpl.roi Icr and Auditor Gcncrnl of hid in 
• 	. 	. 	. 	2. 	I lie Secretim...y, 'Union Public Servie Coitintission 

Rajyn Sabhii. Secretariat 
 

.5. 	All State.(iovcr,mnenI:s/(Jijon Territories Administrations 	. 	. . 
6. 	All attachcdlsuborcjjnnjc • offices uncici' the l)e.paitmcnt of Personnel 

and Tininirtg/Mii.iistry olflorno Affairs 	 . 
7.. 	NatioiialConunission. for S.C/ST,New I)elhi 

. 	NaIioml 	omniission for OBC, New Delhi 
9. 	Thc'Sccretary, SuifiSide, National Council 

(0. 	lhuftegistrrir (knerni, • JThC Supreme Court of India 
1.1 . 	'(The • Departmônt of Administrative Reforms and Public Gdcvanc.c, 

Siii'dm.Pntc.i 13havaii, New Delhi 110001 
• All 	O1fficc/Scciions ojDOP&'j' 

. 	. 1rstib1ilirncnL(D) Section (50(1 copies) 
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'I  

.1, 

• 	 I l(. Ol)JCLI of  t! 	hJfle is to p iiil appointment on LOi11piOii1tC groun s 
1piikII1 lmu1 	nmhii cia (iovunincffl uvunt (1ying in hiinc' OJ Who i 

itiied on iiiedicit1.gnniiu.k, tliei"eb.y lcuviii 	his I'm 'i I.Y in penury tiiiçt wi(liuot any 
iiiiiis Of ,  Ii VCliIiOO(.l, to relieve th finiiy of the Goverimicn( sc.rvnnl cmncenled hoin 

7 	•IitHhIlCIaI dcsti ttilioii nOd to licip itgct OVCI the ei11CrFCnCy, 

7 TO JJ'!!OñffjPJ_!( ,jiri 

In a dependent iatnil'.):icinbci-- 

(A) 	
of a (ovci'ninc)t sint who 

(it) 	die wliilein service (incliidiip dc:tihi by sincidc) or 
•nicclical grolinds under Rule 2 oF the (C 

(M.cdkal .lixnininalioii) Rules 1957 or he coricspuiiding 
j)1ovisUin in (lie Central Civil Service Regulations before 
attaining (he age of 55 years (57 yeats for Group U' 
Government servants); of  

(e) 	reined on mchcril grounds under tule 38 of (lie 
CCS(Pcnsion) Rules, 1972 or the corresponding provision in 
(he Cdn(raiCivi1 Service Regulations before attaining the agc 
o f 5 5 .yenis(57 ycars for (]ioi.ip 'I)' Government scrvants); or 

• (B) 

 

01 , 41 rneinbcroithc Armed Porces who 

dies during service; or 
is ki;llcd !ji ntion; or 
is medically boarded out and is unfit for civil employment. 

• 	 helms: 

spus; or 
sbn (including adopted soii); or 
daughter (including adopted daughter); or 

• 	 (d) 	!J 	.Ljhc case of unmarried •Goycmmcni 
:crvantor member of the A rnicd Forces referred to in 
(A) or (13) of this pain, 

w1io .was wholly dependent on the Governnicnl er anti 
member nf.the Armed Forcc ntih nic ci his death in hnrrwss 
or rtiicinent oil nedieiil groi'uids, Is lie cascinay l). .......... 

2/- 

- 	 • 	. 	.: 	,.. 
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.iviuice tdth' lil'iwH 
re I I liren I cots:- 

 

 : 	 .• 	 . 

i) 	Rccniitrncnt p101 edni i. I ( \\ ithout  the iCfl( ) of the t ill 
Select ion _ onunis ion or the F nipioymcnt Lrhan e. 

(Ii) 	CIcaraiicc L:oin We Surplus Cellof the I)cpnriiiient of Personnel 
and liaing/Dicforntc General of Imploymcnt mi VltaiflhIiQ.. 

(c) 	The bati ordcisn filling up of posis issued by the Miiiisry of Finaricc 
(Dcpaitmcffl :c)fLXpCndl(urC). 

B.  &A&iiicz. .: . 	 . 

() 	tJppr zip I.iiniioold be tclaxcdvlicrcvcr found to be necessary. The 
lO\Y(t 1 • C Iitiiil fhOUhl, hcivcvct. iii no en!;C 1) IClutX(.(l below 1.9 years 

No 	Age eligibility sliall 	 dic dac of 
tppl uc it Ion tilld not the d i(c' of Jp)lntnicI1t, 

Note II 	Avitliority 	compcozn( 	to take a hind Ucision for ivakiii'. 
.coniis;iotiate apponililient iii 	a CuIC shall he coiiiIctcn( to 

.R 	icla,ation of itlll)er('.(: liniii also 	(or lmlklll 	Such 
• 	•. 	LlppOJ iit.mciit 	 . 

(h) 	Secretary in the I\4inistry/Dcpnnmcnt concerned is Coiiipctcnt to ii: lax 
tcmporirily CdUCUIIOnIII qILaillications as prescribed in the relevant 
recruitment rules in the case of appointment at the lowest level c.g 
Group D' or.Lowcr Division Clerk post1  in cxcptional circumstances 
where the condition of the. fnmily is very hard provided tlicrc is no 
vacancy nicaut for coInpnsionntc appointment in a post for which thc 
dependent :flimily member in cp.icstion is educationally qualified. Such 
rclaxalion,wtll he peimitted upto a period of two years beyond 1iich 
no rclaticn,of educational qualifications will be admissible and the 

rvic 	of (he persoi :oticcrncd, if still uiquaiifle.d, are liable 	be 
c rmi.n atcd. 

Note 	• In the case of an attached/subordinate office, (lie Secretary in 
the concerned adniiiistri,itivc Mini strv(Dcpailmcnt shall be the 
cm1pe1cnt authority for this purposc. 

: 

J ( 

. 	 . 	 . . 	 . 	 .. •- 	 ..--', 

1: 



(c) 

• lii tire 'in lt(crnI cxcnptron Irolu tire rcqllirclnritt itt 	tssiii 	thC tvpiiij 
lint Hppolnk d on .onirpn 5100 1k iitik to (il( pi)i of kowcr  

I)ivisioni Clerk vi II be gO\'crnlCd by (ire gencral ordcrs issued ill this 
regard : - . . . 

(I) . by, the '•C i)ivkin of .  the l)cpantmcnni of i'crsonrici and 
Training if the post is included iii lire Ccfflrai Sccret.ariar 
Cieral Service; or 

(ii) 	. lr' 	:rckslnthlrslrnirt.irn i)nvrsi(.trr 	tithe l)ejtiiruiri oi let: 	intel 
rrnil 	lniirnin1' ii tile post is not included 	in the Ceritai 

• 	Secicinijar. Clerical Scrvjcc. 

(d) 	
\rcrc a widow is rippoirited on Compassioniatc ground to a Group 'I) 
)0St, she will be exempted (lam (he requirement of possessing (he 

cduatioriI quaflficmiolls prescribed in the relevant nriic.c proidcd tire 
Chilies of  

111 C. post can be salisfacinri lv perfcrrnreçi by her vihorit 
edrrcnIionnaI qunliiications. 

1 .) l 77i?f I IV, 4 7,j
J"4 C1A'C/ES 

(;t) 	ApxtirnInictn 	air CO.nilpassinhraic 'grtitrrrds should hc nnr;rdc only r • , n rlar 	iira 	too only if rcgrri:rr VflC3IICJCS meant flr tlr;nt prirpoce arc tVt1 able 

a niaximwn of 5% of 
t-'  vaaucicsJalimng undcr dirLet r wrimmit quota in any Cioup C or •.'Dpost, The ....nppmtmgn lority may hold hack upto 5% of 

- vacancies m the aforcsud categories to be filled by direct recruitment 
through StaiT SclecIion Coniiuissjon or otherwise so as tofliJ such 
VOCflJ1CICS hiPi ritirrcn on conipa sslona(c grounds 	A person 

on compassiona grounds should be adjusted 
in the recruitment roster against the appropriate category viz scJsii 

/ Ol3C/Gencrl depending upon the category to which be belongs. For 
example, if lie belongs to SC category he will be adjued against thc 
SC rescrva( 1011 point, if he is Sl'/Oflc he will be adjusted against 
S1700C point and if lie belongs to General category lie will be 

• adjw;1d anain( the vacuic' point meant. for General category 

hue tire. 	u ng Of 5% for nnakng 	ompassiomi;. appointaicrit 'un 	r(Pul i vacnc 	should not be cIrtrj 'nvcnjj by m'' rag appointmetit of dependent f'anr.ily 1iicni1cr'f Government servirnt on 	
• casuildail) wagc.'ad-lro, coIntrac( basis against regular vacancies, 	 • crc is no bar to considering him for such appoinejit if he is eligible 

 as per the nrinal ruiesforders governing such appoin1men 

. 	 • 
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71 
I hc ecili iig of 5 0/c, of dileLt ic runu ill 	nnncicc loi tnn In;' 
COmpt4iUnatc 	)pOflL(fleIlt rllould not he cxet c(Ie(l by titilisiii 	tilly 
oihcrvacnncy 	sports qtli.)lii vacnhcy, 

	

(c) 	iLmployment under the scheme is not con hued to the Ministryf 
l)epartmcnt/Officc in which dcccascd/mcdiclIy retired Government 
servant had been working. Such an appoi;i(mclt( call be given 
anywhere undeu Thc Government of india dependi rig upon avni lah lily 
of i ,suuu'hlc 'acartcy meant for the purpose of coullp:iSSionIlCr 
oppointinctut, . 

	

I) 	stifficicot •vacancic arc not :tvaihiblc in any particular aific.c to 
iccommudalL ilL p1. 1Y0119  ill (Ill' \s along Ii ( for ( urn pascioiu Oc 
nppointmcnt, ii is open to the adminisinti ye Ministry/Dcpii (menU 
( )fficc to t ki up the nuut(cr witii othci Ministries/Dc. irUiieiitsl() II ic. c s 
of the (JO\ LI ruticiut of 111(1 iii to pt ovtdc at an ii ly ci ulc uppnu nt men I on 
conup iSlon1tc Pt ounds to (ho c in (lie v -u tin;'list 

	

i' i• illI) u.':tni/.vi:c 	 !f! .:ii 

	

i) 	MJiujstrics!i)cparUucnL cnn consider requests (or COIl) passionate 
appoi.nlriicnt even where the (lentil or reti rcnceni. ouu medical gtouind.s of 
a Government servant took place long back, say five years or so. 
Whuile considering such bebted requests it should, ho ever, bc_kept in 
view that the concept of conllpasslorn)tcappolntilucn( is largely related 
to the nccd for t it  IISSIS(3flLC to thc (amity of the (iO ernmciit 
cer ant iii order to relieve it from economic distress The cr fact that 
the farnil has been ablc to manage somehow all these years should 
normally be taken as adequate pioof that thc family had some 
depcnd"ublc means of cubsictcncc llicreforc examination of such 
cases would call for ,  a great di of ccunlpcctioni. The decision to 
make aPlx) inlment on compncslonatc 'rounds in such cases may, 
therefore, be taken • oruly it the kvcl o ih Secretary of' the 
DcpartnieuitfMuitry concerned. • . 

( Ii) 	Whether a rcqiuc.ct For conipuissionote oppdiultnlcnt is belated or 11(11 
inay be decided with reference to (lie date of death or rctircnciu on 
rnedical ground of a Oovcrnrncnt servant and not thc age Of t.hô 
applicant at the time of consideration. 

.JL&LQL..... 

A wi(l,JW appoinid on compassionate grounds will be allowed to LofflurliK. ill 
• cc even afler ,cninttuic, 

	

• 	 6/- 
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VV 

°. 
(;i) 	In descrviii 	ascs even where (heit is ;IliCfl(IV an Citrililig 111C11111cr iii 

the :  family, a dependent fmnily member may be COflSi(IC1Cd for 
( oiiipassioiiatc 	)polIitnicnt 

 
-,'Vitjl N  wr approval oF the 	cn.t ir of thc 

Dcp irtmcnt'Mini.try COOl-cl ncd who, hL!orc appi ovi n' 'iitli 

nppoi.ntnicnt,-: Will ..s.atis:fy himself that grant of conipa_ssioilaic 
nppomtincnt is jutiflcd having rcgnrd to nwnbcr of dependents rissels 
and liabilities kfl by the Govci nnicnt scr' an, income of thc c<i rot tip 
mCinbcr as alSO his liabilities iiicluding the fact that the en rio op 
member is :rcsiding with (he family of the (iovcinmeiii servant and 
whether icslioi.iltl not heit R)tliCC (if ,  iIJ)j)Ori to other iiiriiibeis olilir. 

f1uiiily. 

(h) 	to cases whcréan.y mcrnbcr of th.c famdy of hccicccascd or medically 
00tin d (in I nmnlint 'crV9rit ic ilicady in cmployinc.mii and is itO 

Iih)t>(IiliiiJy :ilic olicr iiicnibc.is of tlii. faiiii' of the (oveiiiiiieimI 

SCtVmit, cxhiciiii Catititili lOIS (0 hc observed ill  
e.onomie .hisIrss of the ni(inbcrs of the hiiniiy of (lie Ghvcnincni 
servant so limlihé facility of appoinuilent on cornfassioiiatc ground is 
not circu,ibvntd and misused by putting forward the ground that (lic 
member of tile family already employed is not supporting the family; 

11. .risjjyç GO VERNMEIVT SLR VA NT 

Cases of missing Government servants arc also covered under the sciicnic for 

	

cuinpassiomintcappointintmt suhjcct to the ftiliowing conditions:- 	. 

(a) 	A request to grant the benefit of compassionaic appointment can be 
considcitd only after a lapse of at. least 2 years from the date from 	t 
which the'Govcrnrncnt servant has been missing, provided that: 

njYF1 .R to this effect has been lodged with (lic Police, 
. the misiiig person is not traceable, and 	. 

the competent autilolit). feels that the case is genuine; 	. 

(b) 	This benefit will not he applicable to the case of a Government. 
servant:- 

(i) • 	whohiiid less thtui two years to retire on the date . :om which lie 
.hiflSbl-I1 missing; or 

who is silsivcted to have coniniiucd fraud, or suspected to have 
jniiid aity Ieirorit i)iLflniSa1iuii or suspected i 	have gome 
abroad. 	 . 	 . 

.. 
.. 



C4 

Coinj:jriintd H PPO!tiImerli In tire CflSC ill a r1iissirrj 
Scrvnrfl iriso woi,.ild'.n0t be a inatterof viii as irr tile CaSC i'Iothcis ;1rUI 
it will be 	ubjcct.to fullillmeni of allilic cøridjtjcii,s, 	iicliidiii 	tIre 
aviIabiIity of acncy, bud, dow1 for such appoiurtmcrrt nuder tlrc 
schcuiie: 

Whilc consicleruig such a rcques •  the results of the Police 
iil\'(SIipfltjori should also be  taken into accotint and 

A (IC (iSIOn (Hi lii 	U( h 1q11cst for CO1ripiIuin(c cIfillOIflhlin III 	luutild he 	it only nt IfIC II I ci of hit SCL(N iii of ,  thc Minitr /1 kpiiurnt CI)nccriicd 	 5 

111, 	((;) 

1.111 (1( JJ) 

(d) 

lire 	protiwnin 	as 	in 	Airnexuic 	may 	he 	used 	h 
for asceriajnr, lrec.sSa' irrftiniiajnri1.

and poCcssng the ca;cs of corrtpasioIlatc apl)oinhrncrlt. 

I he \ c I farL 01 ficcr in each Mi nlstt) /lJcpai tmcrit '0 flit duuti Pd flit it 
the ii iciilx r 	t he furl) if y of liii Ciol Ci flfllCn( Sr 	ii t it) (41 lStlOn llnfl1cdj(flcI aflcr his ciLu(h to advise and assist them in gCttrng 
appoinullent Oil compassionate grounds, The applicant stiouidbc 
cHcdin person at thc cry flrst stige and advised lii person al)ut the 
requmrcmcnts and Iornn-drtics to Uc completed by finn 

An application for nppointriicrrt on comnpassjonrrm(c grounds should be 
considered in the light of the iiLstructjQn issued from time to time by 
the I)epartrncrfl of Personnel and Traini.n (Esablishriicnt DIviSion) Or) ...................................... 

.Ll)1Lrnra1 u 1 LJvo Members — of the rank of L)cputy Sccictary/ 
l(lOt1nthcMulrstr/J)epIjcfltad

_..f inI' in tlrc `c..pfpchd and 
subordinate offices The Wclfrre Officer may 

also be one of the Merube.rs/Chajrrnaji of the committee 
)oil 	uik 1 ht. 	

tire second week of CVC ) 11onthtocusjt cacs 	j Urin tue previous mouth. 	flienpl?lkari(ili:)\. nko 	rnntcd personal  hei,,-iljljby the 
C (imriuir 	ItflL1cS ir br bcULr apJYr-ccj thou of the facts of thc case 

• JtcCrn((atjOfl 
of tire committee should be placed before the 

Comnpcn.:ult aOt.hority for a dcciion. 	if the COfllpCtcr)[ aijthnrit' dian'c "i lb the Columince's rcc ( .) nrmn1crid;itiii iJc cas 	n v be ie1rit'i i 	ilic Iiex( iui'Iier authcirit)' lur a dckI1 

8/- 

(e) 

tI 

c.- - 



II. 

:;I1/ 	/.;• 
1' 

I 

II 	('A'J)rn1,K(NG 

A t''.s°n  appointed on.Compnssionutc grounds tinder (tie s:herne slionld give 
iii linduiAing,  in wu hunt'  (as in Annexure) t]mt he/sIR v., ill nniuit un iirweu ly thc 
other lniiii]y members who .crc dependent on the (3ovcrnrncnt servant/member of 
he Aimed Forces n question rind iii case it is proved Subsequently (at an) ,  (ime) that 

I nnk 111cilil .)ers are hctn 	ncg'e( ted or tire not b_infl iii nut IIIiCd propell) by  
lilt) 'h r Inc/lu r ippountnu nt. 111 ty he terinnuatcd lou tIi rib 

R / (fl/i Si / (111 (111 V(ti IA' 1'0r5J/1'/ i SON 

WIlell a person has been appointed on cot tlpassioruatc grounds to a particular 
post, thc ict, of circumstances, which led to such appointment, should hc 
ciccnicd to linve ceased io.cxist. Therefore, •- 

he/she should sir ivä in his/her career. I ike his/her colleaiics far future 
ndvanccnuent-iuic1 any request for appoi nInient to any Ii igher post on 
coiisidemtions of compassion should wvariablv be rejected. 

air nppointmnt made on compassionate grounds cannot be transferred 
to any other person and any request for the same on consicThratJons of 
Conipassioti shouldinvatiably be rejected. 

I ' 	çJ,.,7/()j7• 	 ..: 

i) 	I hc titter Sc Si manly of persons appowtrd on couiiptscronue guounds 
may he hid with r cflcncc to thur date of appointment I heir 
inlerpcdalio:i wiihthc direct rccruiLs/promoices may also b made with 
reference tcthcit dates of appoinrncnt without disturbing (ue inter-sc 
seniority of direct rccruits/prornotces. 

(h) 	I) ute Oljnui rip by a pci -con flppoiuitcd on colnpnsclonnte prounds sh ill 
lx. treated Li iii,' ci uc of his/her reitulnr flI)PoUflnlcnt 

16. 	(11TIAI 	 . 

(a) 	A tli uitinei 	iade an grounds of cuIupassi.on should be done in such 
i way thu1pCi<i)iiS nppt.iiuitcd to the p05t do have the c.cseui at 

• 	 educat onri hnd. tehnicnl qualification.s and experience required for 
the p stcoris/ent with the rciJiumcrtt of maintenance of cfflcicncy 

... . ......9/- 

. 	 • 	
. 
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-It is. not .ticiritctitwn t.o rvalri'ct employment of a family incather of the 
dcccascd or ,  'iicdicnfly retired Group I)' Government servant to a 
(:;ronp jnt only. As such, a fapii ly ntenibcr of such ('i roup 1) 
GovcrinciLscrvant can be appointed to 	rot1p C PY for wtch,, 
he/sIte i. educattoimily qual .ihed, providcd a vacancy ill Group .  'C' 

past exists 'lot this puipose. 

(c) 	The Schciit of compa.sionate nppoinlincnt.s was conceived as far 
back as 1958: Since then a number of welfare measures huivc hcii 

introduced by the Gdvcmmcnt which have made a Si!ji)1iCaitt 

difference in the financial position of the families of t,ltc Government 
servants dying in hamcss/reUrcd on medical grounds. An apjhicat.ion 
For compassionate appointment should, however, not be rejected 
merely on 'the round.tha thc family of the Goycrnmcn( sErvant has 
receivc'd the bencfTh under the various welfare schemes, Vhilc 
considering 'a' request' for appointment, on compassionate ground a 
balancd aud objective assessment of the financial condition of the 
famil hns to be made taking into ncCount its assets and liabilities 
(including the' benefits received under tho various wclIi.rc schemes 
mentioned above) and nil other relevant factors such as the presence of 
an earning member, size of the family, ages of the children and the 
csscntia1 icds of the family;cc. 

(d) 	Compassionate appointment should not be dçnicd or delayed merely 
on the grotind that there is tcorgnnisation in the MinistryflJc.partrncfltl 
Officci It should be made available to the person concerned if there is 
a vacancy:mcant for compassionate appoirttrncnt and he or she is 

- • found cUibland sitable under the scheme, 

(c)'I 	 C-71 fur compassionate appointment consc1ucnt on death or 
rctircmeiit on medical grounds of Group 'D' staff may be considered 
vitj'i greater sympathy by applying relaxed standards depending on the 

• 	thctsand,circurnstinces of the case, 

(1) 	• ( :ompassuonrue appointment-will have precedence over absorption of. 
• 

	

	;iiptii eiiiploycc.s rind rcgulurisit(itin of daily wneJaistial warkeis 
will m/williut tci ii loY status. 

(t) 	Any requEst to incrcnsc the upper age-limit of 55 years for rctiremcnt 
on mflNliCal grounds prcsctibcd in pam .. A) b) and (c) abe'. c' in 
respect of Group 'A'I'13'/'C' Government servants and to bring it a: 

• 	par with ilic upper age-limit of 57 years presciibed therein for Group 
Government scrvanL on the gruiid that the agc of retirement has 

• recently (May, 199) been rnsed from 59 years to (-0 )-ears for 



iv 
- 	 ( 

tT
z. .•• 

1 0 - 	 -. 

Grniip A '/13 	GOVCIUIOCffl scrvn,1(s (which is at par with the age AO ni r(IiIc1n(.nt .f60. ),ears applicaNe In Group lDl Govcrnmcrit or' 	other l"Mulld S110 ,111d invnriuIdybe rCl(Ct(:(l o as it) t1tlf  that I!}C l,etit of corI1pascjoljj 	appoilltruent available unilor the schcui is tiot' Il3iStlscd by seekitig rc(jnrricri( on tired ical grounds at the fig cud of One's Career 
and nlso.kccp1111 ii View the hict that the 

tipper • c"liiui( of 57 yeats has been prescilbed thcbein for (wIt1) 1) (0 I0;JiCiit CCiV 111k for IlK ft i Oil that thc 	r Io 	pod scrvinis.vl,o tt tIicaprc invalid perisioii in coiI1iriiu 0 plhcrs, 

I '1. 

 

1.1f/'01T4fv7 COUR TJUD/rI(FNT 

,l:lic Illing contajr:ed 	t 	Ibijoi.rig jidgciiieins may also be kcpt in ViOw vlii Ic coIisidcrjt 	COSCSo 1, COI?1I1SSiIIiiitC ppnint ment 

(a) 	The Supreme C()U r.t'j jj jL S 
judgemejit dated April 8, 1993 in thc cc of A ud itor (3 en " I of In 

[(I 99) ISCC 192] hn held that OhipoinIniejit on munds of dccetit clearly violates Atlicic 16(2) of 
the Contjtt011 but if the appoicitni11 IS COniimd to (lie SC)ij or dniiglitcr or Wj(lOv Of the Scrvflnj; who died in llarllcss and who uceds Immediate l)PriflUucnt 011 Ruds of in1riicdjaI heed of assis cc in (lie evern of ,  Ihce being 1)1) Other enflhing member ill the family to supplement the loss of jrlCOil)C fln1 the brcad winner to ru li evc  the CCOfl()flhjC distre55 of the mcnibcrs (if the family, it iS thllCCcptjotiahlc 

(b) 	flic Supre; 	Court'S . jtJ(1C,]111( dated May 4, 1994 in the c-asc of 
• 	 _1• 	Qf_Hmyanaancjoffi 	[if I 994(3) SC 5251 

has laid 'dow the following iiflportwi( principles in this regard' 

(I) 	
Only (.lpcndci5 of nll employee dying in liarnc IeaYing his Ihrniiy in 

! )c.and withüu( any flicans of livelihood c 	be CQr11l)s)ii.i( iroujjtJ 
(ii) 	• 	po;Is inGr011p ' C' anti 'D' (lot mcrl),  Cla 	III 011(1 1\') are I('ç 	i n blOil-liUlitiptil 011(1 Jrinritiaj Catcgt)1j05 flJJ Iir:ticc (tiCVnl(pp 	Caii be ()IICrctl 0tlCOr11psjiI groitnd. and 1l0 oitrc JOsI i.e; it the Group A' or Group 'B' COIC;201)' is expected or rcqiiiu l to he giVen for this purpose as i is legally I SsihIc. 

III- 

:1 

"p1 



i) 	[tic wluoleohjcct of grriiiting compassionate ajipuiuuliiucnm isI 
iii Wit. thc I inuuly to Ink over tInc sudd(uI crisis and it it In 
iiic 	illity 	l 	IIIC 	(iCCCa$Cd 	froill 	himmaiicial 	de(itmiiioim 	and 	It) 

i) (I ;'t I ovcr tlic cIiILIpcn() 

(m\) 	tk nn 	Con1pistontc 	appnmimtmncmmi 	ns 	1 	Illn(Wr 	of 	(nmII( 
iilC.(( tI\c 	of, the 	tin mciii 	uriditmoim 	ol 	he 	I tmiiiI' 	of 	die 
dcc:asc(1 	or medically retired 	Govcriiimicnt 	servant 	is 	legally 
impennissibic. 	 . 

(') 	 Neither 	the 	quziliflcutiuns 	Of the 	apjilicnnt 	(dependent 	f;imiiilv 
mcmbcr) nor the post held by the deceased or mcdicallv rct i red 
Government sci vint is i cI c ant 	If the ipplic'uit Ii tids it bdn 
his digaity to acccpt the post offered, he is iicc not to do so. 
The. post. is not offered to cater to his status tint 	to 	c the 
lmmily through the economic calamIty, 

(vi) 	
a 

reisonalJlcperiod md 	it 	is not 	m 	vested nlit which cin 	bc 
exercised at aily time in future, 

Coiiip:s.ciuwmmt: ;lppoint:iicn( caniium he nlicrcd by an iimdiv.dmm;il 
functionary on an ad-hoe basis, 

(. ) 	lime Supreme ( ourt has held in its iUdgenlent dated Fcbrunry 2 8 , 1 995 
in the case of the Licqj MrAcha 

and otheis [ii 	1994(2) S C 	I 83J that the 1 hIrll 
Courts 	and 	Administrative 	[ribunals 	can 	not gic 	dkcction 	for 
appomulwimt of aperson on colupasslondtc grounds but can merely 
(hrcct consideration olihe claim for such an mppolntment 

Cd) 	Thc Suprcmr Cnni t has nikd in the ca cs of hmcj,ialRonçl 	ranjpoi I (..plpnritjcn v, 	Dine It Kuinat lii 	1996 (') S C 	3191 on May 7, 1996 mud !lmnthLqan ArOntwtu_sLniutcd\cSlARflWlLfllIflllai 
{II 	I 99( 	(9) 	( 	I 97J 	()fl 	Otob(r 	9 	1996 	(Jut 	Ippouritnient 	on CO'apms 	Ut. 011 	'I omunds c.,ml he in mdc only if 	i vacancy is m 	mu libiL fr thai Plirpoic,, 	'.. 	 . 

( 	I 	hc 	upn inc ( 'mit his lucid iii 	its jiudpcnicnt in the cacc (iiIa(cof 
[ii 1996,6) S C (A61 on Jul' 	I I 996 	that 	if 	the 	scheme 	regarding 	rippoint.mcu,t 	on cOmp)Iac 	ground 	is 	extended 	to 	all 	.sois 	of casruaI.odi, Ciflply 	including those who are working as Apprentices tlic'n such 

scheme cannot be justified on Constitmitional ground.s, 

H. 
- 

i i.. 	t• 	I 	. 	.. .... .. 
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(d) Dote of birth of  
Servont 	tho. GoynrrOnt 

(a) Date of doot1/.rtlret 	on 

Of 
(1) 	1 	

sarvj 

(hettr pormnarit 

 

o r-,tmpornry 

hthor UlOflA1fl. to 

() Non 	of 

 

Uto cno
for 'PPo mt 

ra1t:1011 	1P with 	tf Goyr rnc n t 

(r) 

 

or hlTh 

(j) Fd ucntjorjnl 

(a) (hothr 0Y(Jtr 
dpdent fm1y nmbir hos b*0 nopointed on COci,p85 

I 

I 





14- 2, V. 	

I 	tHcuinrs. of. 	nil 	.iOpendot, 	family rnni 	rs 	of 	thn. 	s 	rvnn t (if 	nrj 	a ro NnP 	thai r 	I ncomo nnd 	whnt,hr 	Lhy 	nri..i( vi og 	toth 	r or 	slip),IrAtelY) 

No 	Nnrnn( 	) 	no i at 	onch I p 	Aq AJcir n 	r1i o 	nd 	or 	not with 	IJin 
Govorfotit (ifcmr.Joyd 

pflrticulars 	of 
mplont and 

luents) 

(5) 

 

 

= 
H 	 5. 

PSLOJUiDERTAKING 

t 	hereby declare that 	thi fac to th 	best of 	 ts given by m 	above are, my knowlt3(1q0 correct. mofltl000d are found to be 	Incorrect 
If any of the facts 	hre1q or •sorvlcem 	ter11lfl 	j 
fa1n at 	a future date, 	y 

I 	:rY 810 declare that 	I other fetnl]y 	&ejabrs who shall 	a1ntan prrly th werfl.dnpendeflt onbnr 	of 	the Armd Forces. nantlod on the Governnt servant/ this 	form 	and 	In case 	It 	is prov 	at faml ly 	rnpmhnr 
agaInst 1(a) of 	Pa-A 	of 

any time 	that 	the are 	being 	flog lCctd ma iiitnlo 	j 	by. mo, 	M 	npPojrlt,mfint 
ald or 	not 	being 

may b tCfjrd 

I)'rIq• 
SignAturn 	of 	tf 	canES ldtn 

Addra: 
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PART-B 

(TO BE FILLED IN BY PFFCE IN WHICH EMPLOYMENT IS 

Home 	of tim corldjd&;cH for 
lppolntmerit 

(h) His/Her leiCtibiishi1tj th Govflrnrn3ntJ srvent 

Cc) Aqe (dote of. hlrth),educntlonel 
qriei Mcritions ehd nxporlonco, 
If 	eiry.. 	:1: 	•' 	 S ..  

(d) Post for which c)1 pio)1r1t is 
proposed end whethr It Ic Group 

or  

() Whotiwr there Is vocency In 
,thni: post wIthin the' cell ing of 
5 X prnscrflyd under chmn 
ul (fl;'. irnl$l'() eppo.1ntrnut,, 

1) Hhrrl hur 11Th ':F)C)L 1.0 1)41 ci: led is 
Inc ludd In tlu CenLri SocrtnriaL 
OerIcei Service or not. 	 S  

(9) YlinUror 	•: 'the 	' 	: 	..f.lflVeflt 	' 
Iii nil t.rmnt 	tin les pr ovide 	for 
di r'ct.  

(h) Whether ' tro c n nd I dot. .11 1,1 Is 
th r oqul rornontc of the 
Recruitment :Fuios .fotth'po 

(1) Aport fronn.wI.vgr of, Ernpoymer)t 
Exchangn/stnff ' .i;oloct ion 
Coerrnlss ion PrcodUrwht., Other • 	 relexetlor)s are to he given. 

(hethr the facts .nrit1ne1 '  in 
Pnirt-, have been •verifij ;by the 
'If 1cM 	'iid ' 	I 1' so; 	iridiltrI' 	tile 

• 	rec0-ds. 	'  

If the Govorr,ment ser,ant 'dled/  rot I red on medical .rourrd 	mnore 
then 5 yeers b8Ck,' why the, çose was 
not sponsored earlier. 

TV. 	I'nrsonrll recowndt1oci of 'theHood 
of the Depsrtmnt In the Hirulstry/ 
0ePart,m5nt/Qff Ice. 
(with' his s1nti.jre and office 
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AI&A I) nnd not to be 
((liOt(d- 	 puJJij 

Circular No, NO U/ I I  
No, 121 	— NGF(Ap1i)/2l -2(0131V01. I 
Dated: 19 Febi iwiv,2t)3 

•1. All the liends ofDcpartinent in the IA. &A. I). 
(except. 0 vcrscn.s Audit o 11icc) 

2. A.(',(P)/ A.C.(C)iDire.ctoj(p) 	 . 

• 	. 	
. 	 3. (J.lr.-I/G.E.'4I/O,}3.&,fljIIS(1Slt)fc A1/ NGE(Enit)/ NCiU(JCf\i)/ 

And l(kules) 

Subject :- Appointment on compassionate grounds. 

• 	 Sii/ Madmu, 	. 	. 	
•. 

I liid I lhc O\I(II1t' illctructions 01 the _to cuiniciil ol India 	lute (ousI(Iuu)u a le(lIIH;1 ( 'ot t 	nt, 	mtssioiute ground, it balanced and ohjectivc assessment of' (lie Ii IIaiic at corid it ion of IRe fanit ly of the deLeased has to k made taking iiito account its issets /  nil iii hi tics inch id inn (lie terminal bci clas (eclud agG.P.I ) rccci ed on account of det Ii of (tic cniployi I ud all OtliLr. i Icvaui laclois I Ion bie Suneme ( ourt hns akn held that oflcruw 
(>111(1 inn III npp'iiIItili( iii i', a 11 1111t e r of cow e lJIcp,iJi' i_qt th liii'iii at condition of (lie 111111) ul il 	di cui cd oi nicdic iily Ii hr d (,o\unnleii uuiit nJci lll not p rmisibI 2 	 • .wil1 	t 	lw 	iiiliI'oIhIiily. •Fi 	ii 	offlcs 	c'nrdin 	paniiiieter: (hr 

III IIi;HHnIiic.,nt of a tunilly iiiuuher in the c1u ul ilc ah ofa pn,ci uhiluil scrs ui iii it Ru hii dcc iilu d (lint (IlL total iicuiiuc ol (lie I iinil\ flQul ill uuiccs hticludiiuc' Ici iiial buthis afler (hciilti CNcludiii G.P.F. should be taken into account. If the, resultant cnnuçui.ilat ion woi ks wit •l, a liura lUss iian the parameters given below, such cases can be cuiisi.lereuI loi' coiuut)a.ssjwlatti appointment, subject to ful Iillnient of all u,tliôr condo ions. ilin 

	

iivcii below :-. 	. •. 	 . 	 • 	
0 

(until) 'jr 	'. 	 ••. 	R.S. Five Inklis " 
• Group 	.•' • 	I&s. I'liicc Iakhs 

Group fl'.:' :0 
• 	Rs. Two lakhs 

• 	 . 	. 	 , It should be noted that niero application of the Ii mit does not just i Iv a case (or 
compassionate nppointtiiciilnd thereshould be suflibicnt grounds as per other condit ions. Each proposal Nvill be pi ocessej on case by case basis flup_ydsei \Ingca,ses 	iii v\lcnu,it(ni, 

recoinmcud cases to I Icadquarters ('or SCCkiiig relaxation ofiheabove Iponehuury limits from the DePUI N.  Comptroller and Auditor 
General of India. • . , . 

3. . 	 Recci1t oCtliis circular :ivay please be ack towledged 

J 	 Yui hnIIiIullv. 
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of V(OflCI 	by qoUplt i of pOst . 

iliL witlu 	t 	intl 	hctUd Iii Rhi Ut (IlL flipittil' iii itt 	1Iiillti(i 	ittit 	Ii 	citcict' 	Ilit' 

I -Aclummidtl In Nt' I'll) 	/(t/9I-EsU(D) dnted OtHber 9, 199 of he nlntve snhjecl tint to 	tItI: 

till ttl 	tiviility itF.vac HCICS ft 11)t)IIth11LIlt (Ill Ct)I1IIthSSIOIHIIC glouilds within the ceitin 

I: ;t Ili ii1  (fl(;: 	i'ectie,tiiiineffl.qlIttL.i  in nny GW'I1 'C or 'I) pn.l 1icesciihecl 

liii 	wI in j) ii ill 11 1 11 	1(11) LI'?L1  I1 (I (it ut 	1 	in tnt ill fltlici 	f 	nit 	s h i' 	I c cc 	()llI(i( 	ii 	H 	itit 

(;ctvit'i'ii 	t::Iiit, 	\'I'\\ tI1t1icultie .hehi 	e 	eiienced 	it hk 	euid even in 1eniini:idcei vii. 

/ 	 i 	ii 	t 	II 	ii di 	iii 	itt 	i Ii 1W 	till )iii).,. 	posl 	ill slimll  

'I 	it' it 	It'll 	iii 	il& I' 	titi 	IIIIII tIll IntUit 	11 till H 	1 	11111 	I 	1111111(1 	1 	Iii 	I i jtR 	ill 	C 

/ 	i 	i 	 it 	It Ilwir :11cI 	tIC 	it 	 I ccl till Iii 	II 	It ii ill R 	iii 	t 	in tint 	it 	i Ii II' 	In 

I t: :I,I; i l 	.1,1111 	1.1 	id 	':iiitirii 	5'.i eiv tii 	IiIltiI till 	iiiii1titttt1h 

lilt 	I 	Iii 	i 	,iiiliiiilii 	liii 	Itlli)liIIltilIiI 	Ill 	tilIli1i 	itilittt 	31(111111 	II 	fl)' such 	11111 	It,iit 1 	I 	iii 

'I 	till 	0 	 - 	 • 
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• 'lie in'.iuUIiliI; 	till tIicnbjc,..eoiil:inied in the ()tiis' 	Mencui:iiuliiiit Nn,t't()i'I/lt/9H .111,1 1 1 

IOt:Icber'. 199fl s(ttiiihii ,dihiedtilhee 	tiineiitittticd 'Inivc. 

tie nh-WC OCCiSmil ilety he Iit - iitiI iii 	Ice icicljec oF 	II ciiiictncd For iitluiict;Iinit. 
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QLU M MkAI bUM 

S ubj ec: 

( 	 Ih( 	(ii(iSlViiLd is (IIILL(Li.I to ic- fcr to lii( 	I)1Iilliltiii iii i'iisnniiJ 	iii I 	Ii 11,100 	))ilit 

I\1I 110)1 ilIllIllil NIt I 'tO j~iio/')L.1._15j1 Li)) it lILd 	) luLl ') 	1)'Y ('Ii (III Alove 	 nitl ii 	'' Ili II It,. 

1ini1inn 	II 	iies:Liiii 	I' Iiiiiiii 	for 	iiiiIii 	ttpiinliiunI 	Lt)nlISi0tl;tt 	giini,ii.k 

I, 	I\ I 	,lii' 	Ill 	Ii I 1,1011 ((III lilt 	iil&i 	R Li liii (lit 	(t. 	Iiiii 	ii 	iii 	I i 	0 	ii 	I 	Iii i 	iii itli I 	ii 

- U I wIt 111. iii qii 11(1 iii 	my (j  otip 	. 	 Ui 	I) 	1hil 	1. ,.iil ii I ITt 	U ii 	tu i' 	ipli II h) 	iI'uI 	'ii 

'I 	hR 	tiiii(  ilL (out iliit 	11)1)')  liii 1(11 	liii I 11111(1 I''i(Iii III. 	L,IImiiL' 	I in Iic 	Ilu ldc itilli 	ii 

I' 	(lilt 	c(iL 	,ihli 	((ii Illc, ptmpo! ~ c I llit litioll - 'd lii l' 	I 	lIlI 	11(iI) 	i!tli/l 	/\oLlin\ 	I 	1u i c 

lii 	n III ' 	 Ii 	liii 	(Ill 	I  i)UUiIlll1.t. pfc cl lh ud 	Iii p1 	I( 	ijili 	i( i! 	loi 	Iii 	1iin 	i1iIiR't 	' I 

1 ii lit 	it iii 	nit1, 	' 	 liii ik 	pinii 	il 	in I 	It 	I nIl 	Itt 	'liii) tIt 	I' 'iI Inn I 	I' 11(11 i 	ti III (hi it 

I, 	 IIii 	1111 	itli 	iItI)oiIIlIiIiil 	liii 	it 	littlilthlt 	iiiiilhli iiil 	i(tji 01111111 uI 	'n 	(_(iiiiiii' 	1011111. 	utiiniI 

'It "I 	vi hi( 	i 	nit tIlt 	I 	V Ii iii, Ynil ,inh liii 	(lip'  'loOn 	iii 	ii 	thtiji t 	 1,11 	(Ii 	Ii 'III ii 

' I lii. 	V.iUtlil 

It 	ii 	I 	III 	I 	1101(11 	IItII iii. 	i 1 1 1) 1 11 ill I Iw I I w ith il. : I 	II 	In 	ii i 	I 	Ii 	II. 	(1  

Ili 	i..OIIIIIIIIIRY..'dilliIl olily uinuitniCiid ti 	ngTj '  jhc t,ttiIIt: 	v.'dli t,Ili,;r 

III 	tic 	 thIlI('ihIthi 	liftIUl 	II., 	(iI(,itihttit'iIi 	li.'ii: 	i' 	Ii'. tt!,uI 	I;, 

Itt III Ilililloli 	(ohlUlititI III (II 	()(Ii't 	\li0i(Ii iiuliiniiIhilct,iliii Ii 	(1)11 	tiiitI iii 	((((Rd 

to lift C Xli lit I llU 1IIUII1LLI Ih(IV1. 
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;iiti,l ncts:ny :i:liiui. 	 . . 

K. K. JHA) 
LC I  UR(Ls ( (11)11 ht\Ltit ) 
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I. 	J\II lIIe.JIca(Is ol I ) cI ) aItJncJI( iii  
(As per Uh:liling list), 

	

2. 	N((•En1L) I N(I(.JT:r1) / /\ I1(lil (R)l(s) 
QE:&fliils/CA.l 	

I 

	

tWjecI : 	iin.1i0iji For iiiikiiig .( 	1 IIp:1ssiupI:I(( Apl•fflurlj,)I(.,I(, 

ir I I\I•l:i,ij 

Itt V 0 11 tutu t(ion 	(u 	ft 	ltt 	(ttcircohil. 	Nu- 

	

.3/N ;E/ 	isuI. •Vi&lc N .-67)/N(A1,1t)/I 	t/v,I.V 	ii 	.w. I AM 

1h1(uI((I (4) 	1j)').4JI(I((I 	;vciiiF a cull 	(ti (.uv(. uF 	II)(ha, Minis(ry 

l'CtSUJItI(I,, I 11)11c '  crievances and l'Ciii 	(I)(J) I(Iflti( (J( I 'CISuiiiicl & 

11:IizIiIIg) ().'I; Nu. 14 014/2.3/991r5(((j)) hatch 3-12-9') nit(lie ahove .S'ilject 

foriiitj1(1 aiffiliccessary action, 

H :, 	• 	
Yours !;ii(liliiJt, 

/i 

It '  
• 	- 	. 	.• 	

(AK. / 	

AIMJ[w I UAIJ\'j ()l I 1 I U (AI) 
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N1iO1')/jq/2 

(Jover'iII1flt of £tidin 
Mlnktry of Pcroirnjf PUbIlb 61,levatlCes 	Pcrijort 

bcpcttiient of Pcrsonnrj & Trainirj 

New Delhi, dato.d the 'Muy, 2003. 

I I 

	

u1) ;cc 	1 imr- tint for making compasio ra c appo fit merit 

Ihe idcrl.gcd Is dirccte to refer to Deportment of 

clot r 

.P,JPO.M/2 3/99Es1t(f).) dat 
b 	 999 on the bovc ubjeci and I t say 1 in t I hr 
qiict on of Pi' cribin a time limit for nioking 

cpori mi on 
C0Ii1)n cjo l1(1.(. 	jround'; has h n •e(ii fl ji r d i n t } 	iqli I 	of rcprcscriicitjo 	

icceid, 	algi 	the One year 	imni t 
e)c bed for graill.,of compQsslo,te OJ)f)oiflmc,il is Of1rr 

csuli log In dept lying cgfluIflC cos seeking cornpaslono1p 
cilipoiflIrnetits 	 of regulw' .'CC(1flCiC 	flat t)ein9 
oVailgbtc wilhrn the preci ibed 

per odof one year and within 
he Pr'escmihed 

ceilingof.% of direct lccr1Jitnmcnt quota 
2. 	It has, 	 arefdr 'e b-en decided . 

oPpoifitment to genuine and deservinq 	as pci the iiili 	 .. 
guidclinc5 coni coned in I he ubove OM 	not poci ble ti I lie 
Iii t year 	due to flofl-v01 al lity of r egular \'ornnc y 	tic 
Prescri bdd conlillift.ee may t evIew such 

Cases to cvaluot Ilic it 	
financial condiliomi of the family to arrive at a deciio a to 
Whether a parlicujai case warrants 

e1cnsmon by one mole year 
11:1.

for rolisicIcratio,l for 	composionoj c appoint merit by tic •  

qmnui I c, subjcct to uvailabitit -y of a cleat' Vacancy withifl the 
Piccrihcd 5qi iota, If on scrutiny by the Commit Icr., a cci';r. 
i 	(CIith Ii'c:d 1 L.b 	(ic, crVinG tIi 	flour. of •ciu:Ii a prrnui ciii 
1)1 COil I nhicI lou' (:uumiir(r.I'atjor lot' oti 	marc 



2, ell (1.. p 

• 	.3.1 	 hWiie can be kct unde 

(OtLidci (Illot 	 iottul 	Aipoiritnit ii' 	will 

bq,• 	•. I ree yet 	 •... - ,.. 	 Jltlon that file prescribed 

ComiuUtee. ha reewed and certified the pcnuriou 

cqridit.of the applicant at lhe cud of the first ciiid...,the 

ccoii,J year' Afler three yew s if compusioin1c. oppointmciii 

is tiot possible to be offered lo the Applicant, his CUSC Will be 

1i, i ml ly closed arid wil Inoj b cQriIdLI Ld ujai;i 

4. 	The lnslructlons contained in the ubove inentiotied OMs 

stand modified lo the elent mentioned abo've, 

b 	I h UbOVL dcciio ii may be In ouyh t to the not CL of ciii 

i)i\(l I Il( cI fur 	rilot :nt ion guidani 	and iii LI 	iii y tiC I Ion 

•Hitd.I versln will follow, 

• 	i ) . . 	. 	
. 	

kAL1 
(Vidhu Kqhyap) 

• ••.• 	 • 	 bireclor(JCA) 

	

.1 	 ,.., 
10 

i All Minisi r es/cpcIr I iricnt of I he Covet nmLut of India 

	

iii 	( 	l'i 
Copy ,,/" 

The Comp! - voller and Auditor GLneIul of india 
2.

I I 	
1 he 5ecr dory Union Public Set vice Cotnmision 

• 	. 	• i'.' 3... l.aJyd Sobha Secretarial, 
• . 
	. j 	4. 	Lok Sobha Secretariat. 

5 	All 	Steic 	Covet nmcnl a/Union 	Territory 

	

lit 	 • 	dminIsirtions, I 	 . 

6, 	All 	Attuched/aiboidlnaté 	offices 	under 	Ihe 
' 

	

	 bepurlmeni of Pr sonnel & rraming/Minitry of Home 
Affais.ii •. 

7 	Net tonal Commission for 5cs/5 Is New belhi 
8. 	National çornuiissioii for OBCs, New eIhi. 

I i 	 ii H Ihe Secr.ellar y, SI off 5lde National C ouncll 
• 	 J 	10. 	the Regktrei General, The Supreme Court of India. 

The .bepai'lmeit of Adminitrul ive Morms and Public 
Grievances, Sordcir Putel Lihovan New belhi. 
All Of ficcr/5eci ions of belnirtinent of lcrsôioicl 

ailli 19. 
• 	• 13. 	lacilitat ion Centre, DOPi - ?() Sl)0iL COpiC, 

LI. 	•EsIcrblihmeni (I)) Sect ion (500 copies). 
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05, 2003 
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	 : 	Circular No. NGE/  

No, 	I 21 	-- 
Dated: 	19 	Febi tiarv.2(M)3 'I 

1. 	t th 	llil(lS oIl)elflitiflCI)t I 	[hC I.A.&A.l) 	 . 

(eNcepi(jvi:scsAid.j( ollices) . 
• 	 . 	 2. A.C.(P)/ A.C.(C)/ 1)irc.ctor(P) 
• 	 3. 	I: 	I/G.l-1 / 	 All Nfll'(Fti/ N(;F(jCM)/ 

• 	 . 	. 	\udi 	(I 	iIe) 	. 	 . 	. 

• 	 :- 	/\puIil Ineiit Oil C 	iipNiOii:tLi 	1r()iilid. 

Sii/ Madam, 
Under the existing 	inslruclioiis ot 	the Goveriiiicii 	ui 	lintin, 	ciiiiiitci 	tin 	it request For flPPoiihtmcliL QtcompLisSjoiiu(e ground, a balrtirced turd objective 	tsScsSrflcit( oF the 

 
 I it rncral condition of th 	family of the deLcascd has 10 bC mndL Inking into account Its assets R 	rod hhrlItICs [includuig the lermwal benefits (ecIuding G P r) recci ed on account oldeith of the employiej and all other relevant factors I -Ion'bte Supreme Court has nkô held that offering compassionate appointment as .amauer of course irrespec 	U hJinajcj. 	condjtjon 	f the taflidY of [he deceased or med icni ly retired 

2. 	 With a view 	to 	bring uniformity 	in 	our 	offlcs 	Fegarding 	parnmetcr 	ftr conhliassioIrate rppointmei 	of a - family nieniber in the cnso ofdentli ola governmcnt servant iii ho ness 	it has been decldCd hint the total income of the famml 	flQm all sour cLsjnçIu(jlng terminal beneUmtsn(tcrdeatli, excluding G.P.R, should be taken into account 	lithe resultant Computation 	voks out to a fiire loss ifn the parameters given below, such cases can he 
Considered for compassionate nppointmeril. subject to fulliliment of nil other condit loris. Tue •• iir 	Jivcri lclow :- ,. 

iOIJ) 'I>' 	••. 	RS, 	i'i'e Iakhs 
Group 	C'. 	 its, three laths 
Group 	. 	. . 	- 	its. Two 	nh irs 	 . 	. 

Ii should be noted that mere application of the limit does not 	illslii'v fl Case 	br Ciiipiii,siunute flp.poirmhmciih and theresliould be stfliiciii grounds as per other conditions. Iach pioposil will 	be pnocessc(j on> Case by CasO bnsis, Jfl.,.,!jydseivjnI 	cn'.scs with exIcnuntipn diLl.!! sluices. U!q.jJadsbf, 2ep.axtn 	 jio.w 	recoriinn 	dases to I Ieadquariers fir • seek in 	rd 	Utool . .l.Le.. above 	oj>tiuy limits from the Deputy Comptroller and 	Auditor • trri' 	I 	nfl rid in. 	. 	 . 	. 	

. .3. 	 .ltcceilit oF this circular nary please be ack"owtedged. 	. 
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COMPASSIONATE APPOINTMENT CASES - - 
Linut for 

(3wup B Rs Five lakhs 	-- 
Group C Rs Three Iakhs 	4 
Group D Rs Two laSkhs 

Fo G-oup C 	post ....-..- 

Name Designahon Date of - T riinal Dependent &. Stains 1cz3r!t Movable! Date of Remarks 
SL Death b n 6 Immovable receipt of 
No hdirtg property apphcati dmwn 

- i F on 	-- mitIi 5jpass1qnate 
3 

Perisi ais1mS 
'Of 	M No 

iil9fl002 
) Dl 

2 3 4 6 7 8 9 
Pantosh Ex-AcctL 21,5 1998 R11&7,&2 Mother-pnsion 	- Broth 1L 481 998 R92 150 --- J1 15 Not ebgible 
Cakrabort Gm up "C" / 	Bror-SrndU Pan 11 - ¶ nce the 	 se is 

ShOp moethan3rs 
Broerenip1oyi . 	.. . '- 

old, but 

tiru1ebas 
beisgbt 

• •::- from 

Oe 
2, Harilal Shanna Ex-CiT 12.8. 1999 2.42JL Wife-Not employed . Son NIL 13.1.200 Rs.1825 3 8 24 N'Jigible 

is since the ce Group "C" / S 	3 Daughier - 	do- : 

2 Sons moce than 3 yrs 
old,etc. 	- 

iL 

If 
2C2i d-_3 



2 13 4 	4 	 5 6 	17  10 111.12 
3T7 K.Megho Sinthi .Ex-Sr.DAO 4.11.1999 	Rs.5,28,896 Wife-Not enrt?ioved 	Son 	Scooter1- 	28.1.2000 Rs.4625 1 3 6 1 -do- 

V Grou "B" 4Sons- 	-do- 	 Rs.90,000 . 

Gazetted ... 1 Dau 	er' -do- 	 lmrnOvãbhL t fr4 v 
prooerty  

4.. SukmanRizal Ex-Diver, 27.11.1999 Rs.3.50.404 Wife-Notemployed Son 	. NIL 12.1.2000 R280O 3 5 8 -do-- 
Grade 1 .3 Sons (1 sOn got - 	iJeYD 
Group "C" employment as  --" +,'•-J/, 

Watcher) 
S.. B1girath Macha± Ex-Acctt. 14.2.2000 Rs.I.13.886 Wife-Working as Daughter 	NIL 30.5.2000 Rs.2000 3 2 22 -do- 

Group "C" . Typist in Assam i .  . . A 

LE.Rs3,.137/-P.M: 
Secie(at  

. 	 . . 	 . 

I Dter : 
Unemployed  

6.. Cdestinelanerai Ex-SGRK 22.10.2000 Rs.2.31.008 : 	Nil 	-. 7.3.2001 Rs.2015 2. 6 	.14 . 

Group "C" 4 Sons-Not employed 
2 Daughters-Not  
employed 	. 	. . 	 . . . . 

7 Abdul Hanan Ex-CJT 21 9 1998 Rs 82738 Mother-Pensioner Brother 	NIL 2 	82001 NIL 4 7 15 p(&-4Mj a 
Group "C" Brother-emp1o,ed in 

PvtFimi 
Brother-Booking 
.C1erkin .NFR .., . .. . - • 

Brother-Steno m : . . Ok. 

kGA&E),Assam 
& SupiiyaRanjan Ex-Sr..Acctt- 26.2.1992 Rs.73.697 Wife-emiloyedin Daught2T ..NTTh 39.11.2001 Rs1500. 10 2 .  110 

Cboudhurv Group "C" . 	 . NL . 

•T.E.Rs.8 500.'- P.M  

W W..k 

F 	 - 	/Qi31 
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VV 	Jfl 	 SVj] UflflW1OeQ 	 I 	 I 1 	J R4pbChakrab 	1 0Sr1t 	1062002 	 Broth 	 0 2OO fj 10  1  26 

W . I ' I Sthi1CLGhosn 	I Ex-D&Oi1 J 55 2000 	t2 O 	bfrj  

Goup'B" 	 .- 	
s° 	 1022003  ved 

Gazed) 	 Fp43 50 	 TeivedmDA 

12. 	P.iNa 	E-DA 	
V 	

21.82002 
V 	

1 	
V 	

. 	 .. 	
V 	 VJ 	 3 	 V 

78—  
V 	 Group"C" 	 F.Punde 	2Sons 	

on 	ML 	1 2&1.2002 	33 
V 

~ w4mat 	 Groim  -C-

T 1EvanneCh-r1otte 	
1if12oo3 I42 	00 OOfJ 

F3UJ5e7_p 	 Vh 
ishtOffic 

uair 	 (9 
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/CG/AIU2000/6352 	
Dalecl 16-3-2Oç 

lo 
'I0tj Fo1111 (Jugbi IV1IkOI8a,)I l)c.vi, 
WI0 (L) KA 

 'Ligho Siiigh, C Si Diviioi, Accoijiii5 Office I lisiiigniçfl1j Kliuyatliong, 13o1i1ii 1 ak4ij II)J)lf\Ves79)1 	S 

Sub: Compassi6nate.Appontj 

With uIeLeje to h e".aPPLiCation dated 69-2003 on the subjcct ukd above, 11 -11i Koijai Ongbi Mikois 	Devi '  is 1treby m1o1j that 	base br apPollilmelit of hei son Koijarn Mnth'jjt on 
Ol)ssjoal.e Groifl(j was Considered ü tnis of 

Govt. 	
j of bidia Müistiy of Persojujel Pb11c G1ie•va11c and Pensjo, Deptt. of P & T, New 

l)dhi 0 M No l4Ol4/6/94-EStt(D) Cit 9 10 1998, No 1401 
3 	 4/23/99 -EsU 	d (D) d1e12 1999, F 

No l4OI4/11/2OO2ED) diid 2942003 and No 14014/19/2002 
I s((D) ditd 5 5 2003 anti Hqt OfIj 	ULUlI1 No NGE/11/2003 1SU(I undei No 121 -Noi /21 -2oo3/vI 1 dt 1922003 but cannot be acceded to as th ease is inoi than 3 vis old and krininaj bemAit xced the P1eSi1bed lunit 
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D;%tcd 3 1 )9-29)3 

• 	(•) 	. 	 . 	. 	.. 
IHI I IS NIkOiajm)vj  

IvIcti,ho Sirigi 
I )ivkl Aeuoii 	Officer, 

lIangnIcihafl(i F',liiiy I.i)OIIL; J()ICII1 I a(;kai 
Iii 13)11 i I \'cl-7950 I 

1y,1 	f I v I I 	 , J•. ;II ) Ijc;)i1Sda(t 29-12-1999 arId daed 5-I -2OO. 	ji 
IIIC A LII(I ;rh()v) 	mli KO. M1J)ia$1;r 1.)cvj j lleI'eI)V iIIIni iat thr, Huc 	I 

Ot1lI;ljnI1;I(ci3)l}JI13(J. 	)I) I.i 	1111 Arnarjjl CIW()( lIe. aLcedc(3 (U and lhrr 	tli 
$UII11c iM tcit(erI 

r.1)epii(y ,\(:();thn( (neuai (A.dljrn) 

• 	1• . 
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rxUuli iie;triICilOhi5. Ilierit IU iiot enough VaCahlciCS to accoimndtC C\'CIt i1It0(S 
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¶ 	 mi ecci1issiuniitc ap1iiitmcnl train family mcnibcts of Guvcnnuetit set' 
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belonging to the same Mi istry/Dejart1fle Ofticc. Consequently, there arC no sparc 

vacancieS left to aCCommOdate rqucs1S from ollicr MinistriCs/DcPaitmefh5(0 for 

such appoiiitmcilt. Therefore, while no usci'i pUrpOse is being served by taking up the 

matter with other Mini stric s/Departnicnts/Orf ices of the GovcrnmCflt of india to 

U)flSihICr 
such other CaseS received by them from other MinstricS/DCPart1flC1ts/t 5  

for (:onlpassionate appointiiient1 it on the other hand ooy gives false hope to the 

appi icairts as grant ol such ppointiflCflt by other Ministries, etc. cannot be guaranteed. 

It has, thierctore been (Iccided that in fturc the Committee prescribed in paragraph 12 

ul •OI'fi.cc.MCmOrafldui1 dated October 9 1998 for considering a requeSt tar 
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prescribed in this regard in para 7(b) of Office Memorandum dated October 9, 19 ) 

referred to above. 
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All Minisi ries/beportrnits. of the GOVC?'fltTeflt of India 
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Colnptn)IIcr and Auditor Geucrl of India 
1 tic Secretary, Union Puhhc Scrvice Commission. 
R;ijya 	thha $ccrCtUi jig, 

1. 1._uk );lbh.fl •SeClCtaljat 
• 	 . All S l ( eGovcr , i , iicitts/jttj011 lerritory Adiniuistiatjojis 

(, Ahl.auacI1c(iIsLIL)l . (1fl.11(. tillices under the Depat tuieni of,  Personnel and lrahiiilig/Miiiistt .y of itonic Affairs 
• V. Nat ioiial c:ominjssioit.for SCs/STs, New Delhi 

H. Nationil (.olntlliSsjo,i foi OliCs, New Delhi. o)• 
'lhi Scciciary$'tlJfj(h(. National Coiiiicjl 

0, 	lit' I :giIiti Ucitciat, The Supreme (:01111 of tutu1 I I .'I'Ii'. lkj;mtt1i1 0 t 1)1 Adniiij';gimijvu' Reitirin 	and l'uhIi(; 
• 	U. (Vl(l('; Stidar i'atc113hia.':u1 New I)cIln- It 00(11 

of D1 1 SJ 
3. Iacitjt;ii lii Cenile, I)oP&[' ....20 :p:II uy 

l' ( I(ihhjIuuiI1t (I)) Section 
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New Delhi dated the 2 	Apiri 2003 
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te apPointrn 11 

- Compfian 	h 't the Uclioriq  
li lt 

	I ro 	i1fldpi Iqneci 	is directed 	to 	say 	ti rat 	r0ques(, 	for coipj)asqj,10 appojritfnerits are to be UeguI 	strictly aCcording to I 	llieJ,inC115 issued by this Departriietit in this 
0qard 	l 0WVer ,  it 
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Oii 1pns011 te 	appolritni,15 	

iflClUding 	those 	in 	ther 

:.j r r A ltac d/suhordj,it0 offices so that 
rio devjaô from the ifl., lwcn 1 	Pce. 

Hinfl vlel '-sion will follow 

(Vidhiu Kashyap) 
Direct or(JCA) 
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rur 	' 4 IN THE CENTRAL ADP tINISTRATIPRBUNL, 
14 	 GUWAHATI BENCH, 

c—A 

ORIGINAL APPLICATION NO. 242 OF 2006 

BETWEEN 

Shri Koijam Anlal]it Singh, 
iq)puC 

- ersus - 

1. TheUnionoflndia&4Or. 

Respondents. 
IT T V 
I i' U U, .A 

SLNÔ. 	Anncxurc(s) . 	Pailicul&(s) 	Page(s) 

(1) 	(2) 	 (3) 	(4) 

0 

1. 	 Reply Statement. 

	

with verification 	01 -06 

Dated/imphal, 
The thDecember  2006 	

Stire of the Applicants. 
By:- 	. 	

. it 
Advocate 



P. fls.T TI-IP PTTD AT ATUflTTQTD ATT\TP TDTPTThJAT 
.t 	iL.L, 	.'j 	L.LAk.L, A 	&LL.LIJLJIA.J..L V.L1 J%.AJLA1.Li, 

GUWAT-TATI BFNCFLGUWAT-TATT. 

ORIGINAL APPLICATION NO. 242 OF 2006 

BET WEEN 

Shri Knijarn Amaijit Singh, aged ahoit 23 years, 5/0 

(late) K. Megho @ Megha Singh of Khoyathong Polern 

Leikai, P.S. Lamphel. imphal West District, Manipur. 

Applicant.. 

- Versus - 

	

I. 	The Union of India 

The Accountani General (A&E), 
Meghalaya, Shiliong. 

Thc Accountant General (A&E), 
Manipur. 

The Chief Engineer,' 

Public Works Depaitinent, 
Government of Manipur. 

The Executive Engineer, 

Imphal EastDivision. P.W.D.. 

Government of Manipur. 

Respondents. 



S 
4 

AND 

IN THE MATTER OF: 

Reply statement on behalf of the Respondent Nos. 

4 and 5. 

MOST RESPECTFULLY SHE WETH: 

That, the answering Respondents deny all the 

allegatioiis/statenients made by the Applicant except those which have 

been specifically admitted hereinbelow. 

That, with reference to para Nos.l to 4.7, the answeiing 

Respondents have no comment to offer as they arc matters of records. 

That, with rcfcrcrcc to para No.4.8 and 4.9, the answering 

Respondents beg to that with reference to letter No.Estt-I 

(M)1PC!CE!AR/200013950 dated 3.3.2000 of the Establishment. 

Officer (M ), Shillong, the.Petitioner submitted a Representation dated 

12.4.2000 along with relevant particulars to the Accountant General 

(A & F), Meghaiaya, Shillong for compassionate appointment 

(Annexure-A17 and A/7(Colly) to the Applicalion). 
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Tiiai. with reference to para No.4.10, the answering 

Respondents beg to state that the Senior Deputy Accountant Oeneral 

(Admn) under his letter " 	C/CG'ARJ2O0Q/262O dated 9.9.2003 iJ.1j.LU L 

infoimed the Petitioner's mother, SmL K. (0) Mikoisana Dcvi that the 

prayer for compassionate appointment, of her son Shri Koijam Amajit. 

Singh cannot be ace cdcd to (Anncxurc-A/9 to the Application). 

That, with refeence to pam No.4.11, the answethg 

Respondents beg to state that as the service of late Shri K. Megho 

Singh, Ex-Divisional Accounts Officer was absorbed in the 
- -- 	 --- - 	 - 

the  

Accountant General (A&E). ShillonL_Meghalava and as such the 

matter of compassionate appointment of the petitioner in the Public 

Works Depaitment, Manipur can not be eiiteiained. 

Further, it is submitted that the authority for consideration of 

appointment of the Petitioner under the Die-in-harness Scheme is the 

Accountant General ( A & E), Shillong, Mcghalaya and' not the State 

Government as the deceased Governnient servant lien was in the 

Accountant Gener1' Cadre. 

That,, with reference to para. No.4.12 5  the answering 

Respondents have no comment to offer as the same is matter of 

record. 

t"k-3 

C 



7. 	That, the answering Respondents beg to submit that the benefit 

consideration of appointment under the [)ie-in-haniess Scheme is 

to those familieg of the Government employees where their 

service ilCflS arc maintained as admissible under the Rule in force 

from time to time. 

j. 	That, with reference to para no.5, the answering Respondents 

beg to submit that. no further reply is called for as the adequate answer 

has already been given in para Nos.4.5 and 7 of the reply statement 

and as such no question of violation of Aiticle 14 of the Constitution 

of India and violation of statutory right does arise. 

That, the answering Respondents beg to submit that the Public 

Works Department is not theConetent Authotitjforgiviing 

appointment on compassionate ground under the die.in-harness_and as 

such the names of the Respondent Nos.4 and 5 be struck offlrom the - -- 	 __ 

present case as the Respondent Nos.4 and 5 have nothing to do with 

the present case. 

Thatt  with reference to para Nos.6 and 7, the answering 

Respondents have no comment to offer as they are matter of records. 



c 
ø. 

ii. Tha1 with reference to para Nos.8 and 9, the answering 

Respondents beg to subn,it that no case has been made out by the 

Applicant for giant of the relief sought for by him and as such the 

Respondent Nos.4 and 5 beg to pray that the Hon'bie Tribunal may 

graciously he pleased to dismiss the Application filed by the 

Applicant as thcrc is no mcrit for considcration as thc cnds of justice 

may call for. 

SIGNATURE OF THE RESPONDENTS 
NO.4 AND 5, 

Dated/Imphai. 
• 	The 4th December, 2006 

By:= 	
•: 

Advocate 

El 

0 



.4 ' 	 A 

VERIFICATION 

I, Ng. Rast.rapati Sinh, S/u (Late) Ng. Budhichandra Singh 

aged about. 57 years old, a resident. of Singjamei Chirom Leikai, P.O. 

& P.S.Singjamci, Imphal Wcst District, Manipur, Chicf Engmccr, 

Public Works Depaitment, Government of Manipur, the Respondent 

No.4 do hereby verify that. the contents of pam Nos. 1 to 9 are true my 

personal knowledge and records and pam Nos. 10 and the rest are 

believed to be true on legal advióe and that I have not suppressed any 

material fact. 

Dated 	: 	The 4111  Dec, 1  2006 
SIGNATURE 

Placc 	Imphal, Manipur. 	 - 4— 

VIE 

Koijarn Amzjit tribinial.dDe 



4. 

UV 

IN THE ADMINISTRATJVE TRIBUNAL, GUWAHATI BENCH AT 
GUWAHAIl 

ORIGINAL APPLICATION NO. 242 OF 2006. 

K. Aninijit Sinh 
. ......Applicant.  

- Versus - 

The Union of India and 4 ors. 
Respondents. 

Sub :-Notice of filing Reply Statement on behalf of the 
Respondent Nos. 4 and 5. 

To  

L 	Dr. N. K. Singli, 
Advocate 

Counsel for the Aplicant. 
b. 	Ms. U. iju, 

C.G.S.C. 
Counsel for the Respt. Nos. I to 3. 

Dear SiilMadarn, 

Please find enclosed herewith a copy of the Reply statement along 

with Leave Application which I am filing today before the Hon'ble Tribunal 

on behalf of the Respondent Nos. 4 and 5. 

Please acknowledge to receipt the same. 

Dated, at Guwahati on this the 6th  day of December, 2006.. 

Received a siiiil . coty 
 

 ! ~~ 
(}) N.K. Smgh) 
Counsel for the Applicani. 

 
Yours Sincerely, 

(Ms.UrDas) 
C.G.SC. 
Counsel for the Respondent Nos. I to 3. 

(S. Jasobanta Singh) 
Advocate, 

CfO ibotombi Namoijam, 
Advocate. 


